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fordmifer R feu 7u € aen fovatamrea gro denfera adienst o 3 gRT o 10 STeards qe 1 &
1 off e s g, qur favafaare, weifaenas o faeme o e 9 39% womes o o 9
deifya fodl ot gel & s # a9 & Ofa § siw e whm.

() Fenfudfa, g AMd H, Flgw SEm a1 §" wEH & S0 ARE @ gET —
(%) Tavafgaem = em, afe o fadeo @ s favafaoem & ddy 0 o1 favafagem

(@)

2RI Hyia meaeeE A e 4 den & g9y | @) 9 R

meTfararerd a1 foemer a1 deen & weys ovf @1 <m, afg e flee @ s fedt
mETfoae™ o frarem @1 d@een & dey ¥ 59 fF fovafmean & fowmfusr g
o g, W S § ol wenfiefa, favafaerera =1 geive o 39 9@ & forw gReR B
fr o w wfatfy frgea = 99 9 sfusr g fe 98 @ e @ g =
& gHA IR W a0 39 9T IR AAE 1 S,
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(3) @ =fga @ e =1 Tt s & 9fomm =t fRae genfafa =1 <m off genfaafa w4
Fréteqor o1 sit= & 9ftomy & wely A o foeR Ferafa o weaw 9, ganfiafd, s aieg a1 35 yeas
ol & ST O a1 3 R FE 9Eg W geys T @l T@ AtRE w0 % g fovafaemera
A1 ey I H H T el FRAE F ey F g W

g et e @ s Ts W g fEeE fear o W sitar T ®, 9'i gonfufd, T W
& el W, 9 SUYRT F A HrarE HOT.

(x) aenfeafa, sl uftag = yeuss o, gomafd % meam @ Fonfyafa w1 TH SR 5, Al
®E T, S 3 W e a1 sie % aRomeeeey st ¥ o fwe s geafad g1, e Sm iR
e e, W@ w9 & ofi), S fe gponfudfa few 7, O S,

(w) <& Fe 9fteg a1 yeus v, gfgagesa wma & o), Fentudfa & aym 9 FRes T
F, Igi Fentyafa, e afg a1 yeus o grr fou e fRdt Trsienr A foey T foRl evmeed
foram 37 & e, UST TR & e W T Few SR o e, S R 9 sfea v, ek wenfeaf,
F IRWg I YeuEw o GRI SR ST foRAr ST

FFE =
fagafaamem & st
go. Forvaferers & Prefafad st 20, st :—
(Tw) Fpenferafa;
(&)  pormf;

() Fontmfea (ERT);
(TX) vl & HeRTHTEHeT;
(uf=r) FHoatas;

() ultern Fees;

(ara) foemeff-smeamor ot Herrreas; T

(3mz) favafgerem @t Qar o & TH 3 e, i fop ofifami gro favataene™
& et wifea feru <,

2. (R) HEAYCY 1 USadTe favafaenea @1 gentafa s

() Fenfyafd &9 g & oNYR W favafgared o1 UgH o |9y w1 ey g SR §e 9%
Iufterd 21, 99 & GigaHl &) o1 favafaaca & fedr of e SoRE &1 sTeasiar ST

(3) Fenfadfa—

(%) Tavafaarera & wrefeendl ¥ dofug ®1¢ ot wES-19 91 ST 3 g3, 3R

fagafaamea &

EaIDRICICIIRY
ELCARIEERIN
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FHedtd &l

(@) Afyfafaa foru ST 916l SR 9, 910 43 & T 2 9 7 & faar a8 o amen

Torvafaamer & fadt off sifusrt on mfbd =1, foam T8 Amel W qd § fo=m fea
g, gAfaaR & o ffde st a6

(%) Fenfeafa, ffeaa snew g/o;—

(%)

(@)

Tavafaame & fodl off sifusrd o favafaaem & fed o wiiverd, wfbfa @ Her
T Toreent 39 9 eIttt g A 9% ol fepan e B, ol off W wrfenfeal
1, St 3w sifufrm, oftfedl, sree = fafeml & egew w81 § ;=

forelt wiftrerry, afiafa o fedt oo fremr ) forl U srfarfel =1, < pemfa
B0 90 % & 3T (9) ¥ orefiH 39 FRfee w5 i ¥ afe sue ¥w 9Hye gl
s for W wfefeal favafaeraa & fedl w wfowa wv@ eem ol €, o
F R :

TReg IS W A RW FH F e g% Heifta sifyer), wiier, wfafa wn e @l w9 wn

(W)

(8)

(9)

Tyl & fou enifer o fo T ey &1 7 fean se i aft 39 g} 36 ey
§ fafifee few T gay & offd S R g WY, @ 98 39 | f9ER s

&1 penttrafa IR () % S1efi wrfafedl @i afae Hd gY i ey Wikd we
® O 9% Sus deu ¥ zy rfufram, freml, ot stencett an fafrdl & oy
U qg=rared] TeY W WH Wl o g favafommem & fa # 3fow w99 ik Tw
YR e T sy sifam g,

g ST 9w Y UE WA Fenfiafd F gfesio & serdlE eni.

Fenferafa TE il o gam won S 6 gw sfufd g sHe S 39 yed
Ealci

Q. () porufa st Frafae suem (R ) = Suam (& ) % Ivefts nifsa wfufa gro fawrer
forT T wmeem e & @ ® e wH @ A diF Afaa st afeent (39 ) ¥ 9 gpenteuta

BT &l ST

i afz Wil g fRT fd T wEE § & ety g arifaw wiE st Frafe
TR Y % for e T A A spenfety et aftr @ Rwie w e

W= T i iR verm gotafa To e 9 WHe SR o aged e et i et ferar s

ot T oft fon g eafa faas fearme o @t oy wiw T o ¥, Fomta & w0 A T ar
Tiafes & fag o = S

() Henteufa we wiufa fraem swon fred fefafaa =fe 80, sl —

(T ) o ulitwg gro Faifea fear s st

(=)

T KT gRT et fepar wan uas =afem;



qeqyey I, faAie 28 Ard 2011

254 (13)

()  gponfeafa grr faferan frar & & @ Wl fear @ T faerna safwm;

erteufa g dF eafaasl § ¥ T o |fafa @ stemer Fe &

(3) ST (R ) % 3refiw winfa nfsd & & fow genfiufa, goafa =t s@fy & s@Em
M % BE UTE Ud, 1 Ufiug 2 T GReRTY Shi S(U--3TU A oTiaal sl o o fag smfam
HOM T afg 370 T g oft o1 G 3@ I H entiula i e U g % T A7 o offe
TEr & ¥ e @, A pentufa, genfrafa, o fadt ww ar 99 sfaaa s am S
T TR

() Tt oft 00 =afem =1, i Tavaternera o fordt weTaarer ar faenea™ @ dwed §, ST
(R) % eeiw wfifa & fag Faifaa o amfEie == e s

(w) wfufa o™ Teq & i ¥ BT 9w & ot O et g a9 =N 9w e o
STfR T8 ot O9a & ofie arferenT URId .

(&) 9fe fer=l ool @ o |fufa, S sweamr () & i wfew &t 7 ¥, Suamw () #
faffde &t 78 wremafy & ofiaT afeTent TEqd T H SO @Al §, A goTiafd STemT ()
¥ (W) % SUSEl & AR Tk 3 |l fed SO

23, (1) Foufd, favafammc #1 quisTes Jafts sifmrt 3 oiv sue! afitafsmt g de
¥ g Toaya aun ol e B S f TS oeR g erawia i S,

() Ferafg =R o9 =t s/afy = TR 9o @ oy gl B9 T, TTH | S o QAR Bl 98 arR0
HOT 3R a7 § Ay gl & fau i w1 e T8l g

T IGH! A F EEF B WM W off, 9% U8 W 9 T 9 W & % (o SR IAAH
e 7 &6t faan S 8iR 9% 3191 98 W80T 7 o o, foheg I8 shretaty fondt o <on & o |-
9 ity T&T el

(3) 9fe fordt wra spaEed forar ST 9 41 arern ok T &9, < fof starvas ame S,
F h qYEN FANHAd H I8 Tdd 8l fF Ferfd —

(W) Tg fufram gu o SuF o 39 W aifudfug feg u foedt s 1 wem
Y safqeen fean &, @

(@) favafame & fedl W yfaga yu@ eer ot df § =@ fFx 85

() favafgarca & srieamdl &1 g6y w3 § omaed € O Farudfd 39 929 & 81d 8¢
off fF Ferafa =t geafy &1 sream T gen §, fafaa onew g foed rol &
feraror N, Ferdfa @ =g arden o Tk foh ag T e 9, s fo eew ¥ fatfde
WU, T TS M Q.

(%) I9YN (3) & 31 HIE A ad a IIid &1 foman <o w1+ ao &6 39 onur =1 fafufte,
9 | o UG Siar &1 v S yeafad §, gemfa & gy 78 e & 1§ U 39 wartad
ARY & faeg RO UM #1 Ffaagaa ereRr = € fean R

&/ wutd o
gfterfsaat qen
|ar &7 v,
erafa it ugrater
qem IWF ug W
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o
qT

(4) UM (3) % ol & ey ¥ fafafde &t ¢ aite ¥ @8 wmen smom f& Feafa 7 0
@ fear ® ok gordfa w1 g o 81 smom,

(&) FAUd I U, ST TGN, I, TU@ F FRU AT 3 HRU § IHH UG e g H
T § foray ewerdt ffam o afmfaa €, @ gafmfaa ok aft genfuafaa =t fafea €1 &8 1
T W penfirafae syersy €t € A penfunfy g S@ wASH & forw AmiEfa fee mn e off e
FT FHMEAEAY FAUd & &I H IH TG a6 F1A HON & Tk foh 910 2R ! 398 () A€ frger
foran o paufa sT9T Ug Futfefd, TRW @ EATT T W A

T TH MW & S1efF seAw R T Sae % "W § oifye wermaty o fau e el W

¥, () Ferfd, favafeemes o1 yum werafts aun fomn fawesg stfaer sim. @8 & 9ivg,
=1 qen T uftog 1 37 Tewa ud sreny g favafaerea & W@ s witrewf, afafe) g et
w1, fome o a8 uew &, srenet g, o favafomrem & feht off wfverd wfufa @ s e &
forelt wftmer o sufeerm 17 9o dier &1 §heR BT, fhg 98 SWH Ha S 1 99 O gHSR TRl B
9 % 6 a8 ddfya wiver), wfafa @ fem = s 7 30

(R) g% gfved w1 Fedfa &1 wder g1 o gm sifufay, afifel, sremcen aun fafwmi
#1 fregds saer fFar S § o 39 TW wEsH % fau g saves wiwmEl yr g

(3) Femfa & wef uftvg, faen oiteg & aun favafoarem & & o1 wivemfE!, wfafel aon
el &, fomem o a8 sreay ®, aftmem oom & vfed 2. o favafoemem & Tl s aifyedd
w1 g OiE TREfSa X G

(%) afs perafa wt Ta § g T snu fefa sa= € 7 ¥ fead g wierd st S
snafera & o erufa et sHiarg s St i a7 savas gt oft awgad Temeity, uet wiiang
wt Fdrd Q@ safrentdy, wiftrrrdt, wfufa =r sr= frema =t wom, ot o gl stgeea o oW aret
& ey o Hars &

T FAUd g F T FRAE H favafammer dF 9 9 sifyew wematy & fau e of sedl o
§q g9dg T8l BT ¢

W] 9% AR T el Foufa g7 w1 T T FiE FRaE favafaaem @ a1 # & fodt =fwm w gvE
e € gel Ta eAf, 39 i@ @, g fr S8 Tl wRaE &) dge & R g, 3w
& offR #1d 9fiug &1 A T I H THSR T

g a8 off T 3q vfaa @1 fawar sreden, it fafml & deirem o fgfamal 9 deifua fed
el W8 B

(W) S (%) & o1 fOre yia g |, afe gefua wiver, affa @ e $aufd g
FT T FNAE F AT &1 1 §, O 9% W &l Fenyafa w M wom e ot 3|
R sifan g
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(8) TIURT () T 2T Ferafd gRT 1 T wNaE Yfad WY gR0 & 78 FHars qoEl ST
S o TR gg Iuum (y) % e fau Mo fadw % wra € W pentyafa gRr eTard el e & e
? W SuHm (%) % fgdia wigw & orefiA srdte fpw oM W wE uftug g et i R & R R

(\9) afe Fodfa wt 7o H favafgarea & frdt wived, afafa o o fram &) et off sriaEt
q favaforeem ¥ fdl W ufara 99 e Gured ®, @ 98 o9 wRv rfufafEd sam qe Hiee
genteafa @ e Hom i agar sy sfaen g wiverd, aftfa = s fem =1 ot gm
g o geifya fafrees qa o yamasie 768 fHa smom S99 fF amen ganfidfa grr g eg &
IUNRT (¥) & o1 fafafeea 78 # fean s €.

(¢) Ferdfa, favafaaraa & wrEsward g fE W ik fovafaoem & wiveial &
fafreerll 1 woeRiel S,

() Fedfa e e el &1 wi son s i, sl qu fafdl g fafga
F TG,

4.  favafaeme™ & gom Feufa &1 78 wdsa g fF ag favafeeres = wawm = ol 9@
& o @ Fremafy & i) favafemera w5 v, wEufte, faen ufteg qen favafammem & s wiitemiE
1 TS Y 3R S Wi &1 e B a% Fadfa, genfrafy, st uftug, faen uiug o tw o=
ittt woEn S @ik 39 erfufray g o sue o1l U iRl it vew wieedl 1w qen
3 R ARG FHdel w1 ded SO

T Fentiula A g8 YW A AAvIE A GHEH T ¥ Al U0 WA § WHe FE 9w
o wfafa = fgfa won foat o fenfag aon & wemafe ot g S Uy v
F agel § Forafd 1 ITH! ufFdl B gET FE H a9 Fl B IO FE W HER@r T HeA®
1N

8. (¢) ponfuafea wt fafe geufa wt fawiier w e aiug gr0 &t S, afg
=T Uit speruta st faTieT wier i w1df eet & | Hrwer gententa st Hiewe forar sram fewent
fafrvem 3@ w sifaw Frm.

(R ) ponteafoa, favafaarr = dafer st Trm. saw! ufefemt qon dar &t ord
e B Sl fop Tow TR g raenfi| el .

( 3 ) Fenferafea s ugrafe THt At St fom uftfrmt gro fafea =6t s 3R 3@ v fafea
fpu o= 9 9 U SN S foR gentiaufa gro staenfia fear ST,

(¥ ) Fentuatad, Foufd & TH hdedl T uTer qor Tt vrferta st JEeT sen A fon 5@

gentaufa g, et o Tt W wReiTa fe e qer a7 T o wasl st urers audr e
3= IfeRTEl SRt WA RO S T ufifral, sty wen fafrawi gro fafga &t s

0. (%) gorafea, favafaarea @ yuierfesr Jafte e grm oiit a8 3o sifufam
o 3refte ST el w1 e perdia o WTENUT steftgror de T 6 SteAei W §U H U
o% w1 % e ufteg &, faen uftug & o faen weiddt e o geaiea are & wiva & wu
H ®T HOT. '

TeH FHeruld wl
piferat den
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faemeff smearor et
&,

wlter e qan
3 rfErenTd.

(R ) oataa & Fafad T TR g et Fafemn wgifaener & o et o
¥ yfafafed w w1 wol 5= smemd o U= W & et faam o wrdta srerd & wuey
aU I GO o ATECTR AfURTRET & UE U HH W HT 9 T hT TN B

(3) Forafad sl uRafert qor ¥ar 1d g S fh TvF TiehR G JTaeid i §.

(%) aftfasi & st SUsifia e uRug st vifadl o Teaei® @ §U, orafaa 98 o@n
o forq STarl Erm foR T oF SEt Wi & forn ety i ¥ Rk fag 3 e o ermafea
ferg €.

(w) T8 Ffufm gro o 3ush otefy sren Susfi| feg ww & e, o dfaed
Torgaferamera st 3T & Horataa g S6Teriia sl ST 3 wHe gRaras aen e favafaemeas
T N | Ferdrad g fwHigRd feg S

(&) sperate TE TR ST YT wOT oK U wde W aer ST S e aRfe,
reATevll 3 fafrael g SHen! W™ &l WG, an 36 W iRy feu e

2¢. (%) Taenelf weamor w1 Wehrensmer, getd st fETRINET W @ uftwg grr Fegea
ferar e,

(R) TN ( { ) o 317 30 Yok T Toham o werTameey quiskiotes dateh STRIaRRT
BN IWah] UREreEl q9r dar vid Ter 2t St o 790 e gRT S| st

g @ URWE Afg TET HOA Ay WU, Feruld @t fawiier W, we-swend @ surend &
g ¥ M Ug o TRt ST1eaTueh Rl UY 318U & WU B U whdedl o ard-wrer faameit
HEANUT o HHRTATEAY o FHacdl 1 Fded & & fau 67 ad &t swenaty 7 F9E &1
TR 3 TH wmer ¥ wrd ufeg 3@ fou wm & oy geiifem s=r |9 6T deRT.

(3) faenel woamor & dermareael & whded 3t wifgaai uftfremy gro fafea =) s,

2R (2) udter frdaa =t fgfoa =g W g ynaaia fafear werfaemel & @
forgrart § @ vfafgfon w =t sol, (5 ool & U W wA | &A@ ad & Svd gl

(R ) udreqr Feisrer ot uficfem@t qer dar o T T St f T aenr g sraenfia
1 T,

(3) ol frd=er UET SIfeaal ot WANT Ao UH shdedl &t Ut sham, St for aftframy,
S7eeel deor fafradl g 39 wew i AU ateEn 39 W falifua fepu .

(%) favafaearem & s stfuamiEr qar swdenfE s Frafaa Tt Gfa § st S aur 39t
ufteifserai a9m Qar ord Ut g St fon aftfam, sreareent qen fafwet gro fafea =t wmd.
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Ro.

QR

Y =N

favafaemes & witerrr

fereaferarera % wifterrd Frefefafa €M, sl — favafaames &

(TH)
(=

()
(=)
(i)
(3%)
(Hrd)

(e113)

[
F1 afiug;
[ERIRSIEITE
foran uRwg;
REIRF

AR L

foren deiE AT q YeAiwT AIE;
W I3 wivert s ufifad grr favafaemer & s sifta fey S,

(?) g ¥ frefafaa safaq g€, stefq :— [T AT TS

()
()

()
(=)
(=)
(3%)
(am)

(3113)

D

(59

TE-F
panfaafa;
Ferifa;
ERUERIEEF
GHEl & Hhrareas;

faferc fren ofR ogy faym, FeAYCY IMEH &1 WREHS |iaq;
dareres, Tafera faan, memee wm;

g /ATeTsh, IR fafee ggfa qon geiiell, memew e,

foremeif-sreamor 1 HeRrareel,

TE-=

forvafaencra & stearad faury/wesrad S=i/1e99H F5 4 U I, 98 S1Eny/
Iarard SR U geTder e /saneral s aiifred gy fafea < € afa o = 9
Taifaa ferg ST,

Hag TeTfaarcid W U Ghmaneasy/yr=nd, U /gy o=/ U= sk tF vees
sl /e St aRtfredl g fafeq =t € Ofa o o9d @ fatfaa feg smd;
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g

(7ane) fagH dgfas =1 glatifae &0 o 3 9 emfas safe s garryafa g Rkl
g fafga dfa o Tmfafde fRd s,

(IRE) WA (S wrHgel ok st fafeemn, g faferen, smyee, gamh, gmardef, afdn
ge-Tafwa, @, iR, fag sreuEdl % dmea &1 gfafifae +@ 9 =9) |
s wafe 1 Fantyufa grn amffde fra s,

(@) faum @y & W) G s faum w1 g Fraffaa 5 s,

(d1cg) favafaemer & WEisa wasl § ¥ = gfafafy s 579 @ € Faifaa fa3 s,

(U58) Y gHCEl S favafasners &l <4 g T 41 3Ed e eF o ¥

(drere) favafaenea & Safte stemgaa sd=nfEl § 9 e gfalfy s 599 9 & e Ofa
¥ < o ufmad g fofea =t wig, fraffaa feen smom.

wUe-g
(weg) o foemefl S ererm i€ & faenedi gewdl g)r otud H 9 fraffaa foy w g,
(13RE) < fomneff St =7 faenffal g oo # @ fraifam frw o g1 < Fratem & S qefardt
Yerforer w1 § favafaemers =T § 9m o arell favafaaed= 39 % 9@
T 7,

E-F

(st|) = 4ivg & U9 wee S qEadi wE! # 9 fodl o 9 & 9dH 95w T g
FEERTUT —

(TF) &1 ot =afa ww ¥ 1o 7% & o1 w w1 wewd B % e u T am;

(] T & HE (A & o e favafaarerdy st faum, weaas = @
eI § 9 U 9 My =afaq Jmfafes foean smom,

(=)  wge-9 & waH & fog, foene @ efima 2, tan safsw Si—

(F) favafaemera & fo=l geifaemeal @ favafaearasia steags faum o wega
&5 A1 fwd e geen ), ereaew H srfuenfora faeiaqt qen widf & onefie fero
I HT TET B AT TN R T Rl 3

(@) Qo+ THIT HT YT el L1 ! Ien 3W Seafors o3 &, fowd 5 o5 fraffea
B =161 8, YR B 1 aiiE ¥ aifuss | sife amy ad i Sl o gem
BT TR 3T el LT 991 ST 3 &l Yo Ul U & ¥arg # Sl &t &,
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() STUM (%) F ¥8-9 & #1¢H aifaa few o aewd =) wgafy ww ad g

(3) Fenfearfa, 399 () & UYE-T@ 901 GHg-71 & e Fmfdfia o faffaa fee T west
T ITUW (2) T GYE-T § gifera fF U gewdl w6 ugafy o wiaes 9 & eafy, S e 9
F BN, & wHeEE % WY gL

(¥) IUUM () & HE (T=E) ¥ fafafdse faa 7o v grem 39 9w 4, fas favafaaes
BRI T et foren S, o 9Y q% 99 1 9ee W@ SR qaiEa wenafy & SRE a9 gfatty s
T el gR OH9-T0 R AMASRE fHa e, e guen S,

R, (R) A9 1 AitHes U fadia ad # %7 ¥ &8 T 9’ g0 a9l Hastad gy Fendatd
F WAL H G H FSF AR ST

(R) 991 & & fBRE we= o worgfd 7l
T Wi & T 98w F foaw il snavasw g

Qa.wﬁaﬁm%m%ﬁ%aw%ﬂqmaamﬁmﬁﬁ@amﬁaﬁmmﬁﬁﬂ
Tafafaa sdal &1 g S, st —

(wr) Tavafaemer @ defua gaw fawal & dedy o meesr e & 9 3 6

()  favafouem «t fawga Aifadl aon sreed & 9Ha-999 R QA ),

(F)  aififer fdief, anftfe sranstl dun acde dudten fdie, afe 1< 81, W faar & ik
39 W HHhed UG

o o o oo

(=R)  favafaenera & aiftfe fadta yeeredl © fa=r e &R 39 W dded i &,

(=) gt Wil aon foen gedh o= fafiread R aftug &1 SR 9 TeM T,

(sg) fovafawerm & s wivewfal & &l o e o 09wl 3 s+ afesl &
argaR e Y feen & S fo sw erfufiem, afifrl qen sreael g 3% uew &
T ¥, fderT s

(a)  UH e vifedqal &1 YA S a91 UY 3T hasdl o1 aredd e s T g9 srfufram
e gl g, S8 ged ol SN @ 3§ R sififug feu S

¥, (R) wE g fovafaercm = sEfafas fem et dR sod Fefafes =afw@
B, GPTH -

(wh)  Fadfd; ey
(] W%TH&TOT; e
() Taferea foen, smyw v fag faum, e

Heqyeyl YR ol YREys wf=a o 3% wfafafy <o
Iugfad w1 4o @ f= 9oit & 9 7,

| & WA
e 3 roTgfd.

|t v
3T 39 oo,

& ufive,
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(TF) 39 ST F WA § WA H hrendty & SNE g afufrm, s § fafifs
IO A WA g A g0

() Foufd, < Fra akE F remafed 9d U8 uwor fRT g ), 39 9 % 8id gu ol
for 3T weEty w1 FHagm A€t gI ¥, oI We &l e I,

() v safs, S e aite & stafea qa Fenfeafd, |9, wrl 9itug o foen 9iug
F HWew &% ®9 H ug uRv fu g BN, 39 U8 W TRl W S,

(FR) == a Fenfeafa g, s ufteg = famn aftug o1 wen Suiafa susl & sIgar grisa
q B W a9 d% FoAufd, S AUARIaRa o R qe1 23 % €M g femn T
g1, 39 wfaqdl &1 TN HOT G 37 HdA T A HEN S fop Fqu, FwE afeg
1 foen ufteg 1 39 wifufram g0 @ sHE oiMfiS uew & I B A 39 W SR
fep g &

T perafd, AfE a8 F9 HT AGvEE T, 39 YR fyE fre T gaufa @ afew
T W FHE H q1 TH HaAl P U B T Heal o & fau v giufd =t e
R g foad & foanfag, e ywrafe faomg o foa fomivg g
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(%) gentyafd, AfET & SR /T W & @I-91 Fadtd S JA IUANT °RT LR A 23
o STt g ST IR T8 YR frgea e o gorfa sifugemn % yafda wa # wemafy & SRE
g W I W@ ‘

G peruld, ARREA & Yadd F1 Heraiy H SEEE 3 Wt ITh TE 99 9 I8 9N Ry
@ HohT S T foh IR STFIRRT 3191 98 TR 7 &L o, foheg I8 Frammafy v adf 4 sifus

() AU & Jadq &1 HIAEH H1 THH BH & T4 A1 IHH TAafed TWEN TSR,
sperafd, AfafEy % g1 Suiaia Iusyl o STguR |, wrd 9ftwg aen faen wRug &1 o7 w0 & fau
FEEET HOT SR 36 YHR ed &1 7w, wred qieg qun faen afitg g & vedd i wematy
T STEM B I ARG <k THAEd YLEN ST ATl dri@ @l Al 39 ai@ &I, T v defta
Feprl =1 36 YR 737 81 SY, 7 &1 | | S off qearaedt g, & T Uiy & Qi

gt afe w9, % afteg aun fon ufeg sfieger & yada &t Femafy @1 saem e % gd nfsd
q H S Al Ferdrd, TE STeHE B SH W, 39 WiEiE ¥ ¥ gos wivert wt wiwEt
AN, FeATHald % qo AR % ST Wa g IH T G RO 59 O o i v,
e qiwg A faen aReg &1 36 YR ST A F WM.

WR. ORI 4 o 1 S ® T AfUgE % gerde @t Hremafy w1 oaEE g W, 39 srfufam
% Ivdy S R 3 stfugee F aftla favafaaer =1 @] €9 % wd@dy A suiafa fre T ¥, suE
Hay ¥ ggq &I ®WH IR 39 Afufrm F oy gund Susy YA yafda g STl qen S9! an] |

T STRYET & Yo & AadH H—

(F) 990 UGN ST A1 37k Tl ForT 10 fopsdll o11ew1 o qelerdl o W A1 39 Il
Y ARY F A & R A EA & T el I W wwE T8 v

(@) g1 3uaid IueEl a1 376 o1l fopw o fonedt o1 & erefle eifSia, Wieya =1 ST
fordlt erfyer, fasofysr, steaar o gifae W guE 981 9em; =

€] Ferqataa forelt & eifyer, fodmifyer, s o1 <faa & dey # fFa) sram
1 ITFR T YAE & UL 3R UE A9 A1 SUER 39 YR Witerd =1 yafda fman
ST SR A fR Suiafa Iusel B ar] g gEw el gen gl

-G

YT IUEY

w3, If 39 sifafram o foeell 9fifam, sreacw = fafrm & o=l Sueidl & frd=w & dey
H 1 38 Hay H o @ o rd safa favafaemera & fodt mifterrdt an o= frerma & Uee & 0§ grgEdu
Trraifera =1 Fryaa fofan T € o1 9% 39! 9eR € w1 §haR €, HIT TN IW oI 8, a1 UHT HIHeN
Fayafa s FEy feren smom e 38 W fafwes sifaw g

T wE vE fafeaa ®0 & ud, ganfudfa @ @ sus gr - eifyed, t fafea &
vl gifaa =afaa a1 =afel s graR o gfaaged sEet 3.

R 4] & S
AR & e
I A w
SFET B WT

favafaame™ &
wrfereRTiCAT et
frermy & e
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WL —3T 9§ srfveafad:—
(®) “fer’ & o=ta 3q ifuftan g se erdla e =t 7 i wibfa e g;
(@) “‘frgm fem T % erwia favafamem % daftew vl W Frgfaaat w8t omh €
wftafwE @ T wy. el favafaarem & fodt miver =1 39 aifuftay ar ofife g afefeal fae w6 =
vifs & 2 €Y, ael 39 gfufadl § er=ren sydfuq & fare, ddfua wived & 9o 9o U8 o =f,
Ife = B B 52 wfuer) vae g 4 sfaq a9,
sTeRfes fifaml wu, 39 I1fufm o e Iudfya & oo, favafoaea & fedl o witveerdl, wfufa @ s
U AL T & 97 ge= A T weet g8 aaw sy R, glaumar aemresiv § 36 =t
a1 R gR o0 Sht R R sw e & fgen R e fea gen ®, am-FRfa, frgea, Maffea
a1 wedifvra fman g1 iR foreht eenfomer fifem w m-Fifm, frgea, fraffae n weaifsa fear mn
fq T8 wiiyerl, afafa @ fem =1 39 omafy =t 399 Faeiy & fou e wm faas fau i
favafaamem ar g, fovafaamre & fodr o wifvend, afafa a1 fem =1« off Fd 21 SRR Fad 36 SR
frlt &1 erfafumr =€t S fe—
e Rt
i s 3T EE from & =1 SE&H ¥ &g e ®
srfafamr T2 () Al @ e e %
B
(@) 9% 99 & &9 H w8 W ®© foreht afaa % frafem, 9m-fdem = fgfem 9 68
_Zﬂ?%;?iﬂ
(m 3T whwEw A wE U afrafiam S weel & U W geE TE SR @
Far & I we. (2) favafaare =1 v Jafts fumid qen sreamus f99 fF favafaaer g a faa
s & fafaa wfae % sref, S fop forvafoamrer o el sl e o som o sg! us g
Heiftrd AfeRd = afeardes w7 & Sen.

() favafgarem iR 9% Jafw Fd=fEl & = dfae @ @ o fadt yR ¥ Wy gn
el e Hadt Aret 1 i faare gerafa g =mafvifa e Srom gun gerdta & fatwea & faeg
srdter Fenfudfa w1 & sl St faare w e fafafvea wom @ 3@ W ifyeor & fafde o =
9 waeH & fou frefafes aewi @ faeet a9m, srefq:—

(Tw) T % favafgaer & @ frd fovafaaem = w18 gaufa;

(A meEwRy W, fafean faan faum o smgw fawm =1 v wf=e;

(dF) g, Tafea foen, wegges o feves, wrda fafean wgfa sfr Srentef.

Yo qer ufaes we. favafaamea smm arfaamtal, sreamuent, faftes ot & serias aur st wd=niar
ffr o W & fow Tt Tfa ® qor G vt & sremeit wad g, St fon ufifradl g fafim w6 i,

Tt Uym, st qor wfasy fafyr @ oW wom qur U9 e wae diterd wom AR fR 9w
3o aug.
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uR. favafaemers & fodt eifuerdl, sremaes @1 o =l & faeg fod) ot Ut 9@ & &3
St for S| g W sfufem o wRfedl @ srarcen o fafmdl & ordlA wgyagE® & R 8l
a1 TS T YR GEHEgeE fha S STRIfa <@ 81, HiE AR, stfaism a1 o fafuss srfarte
&l B,

go. & o =fi favafaae o1 fodl wefawe™ d—

(F) 79 7o fagw 7€ < 5@ g% e T e faen aieg g 39 geiy § fqufa &6t
T Ead T W | e

(@) U oy a fadt § qom S W a%, TR o faen ofteg ¥ sEet s erqwifid
I g, foreror <, sweh foema =&t

&2 (R) Hetformer, farnem siR weensii # =, 9g- 3=, U=, Jere ST=md!, W]
qon faummegen S weniafd, T smfdae aftvg, st g fafen oitvg, swRdtar AfET aftg,
TR S s R, g gt uftvg o we-Tafwen uftyg g il W e feren
et aon o SRard iR ergva Heidt wd g0 wwa € aen dalfuw uReg g eHifed A U WER
FRI SHITCd SaTE H 9 oTeia o) W 8, fovafoemem g s o=, |9e-i=n, I,
HETIF ST=ml, weadel o favrmeast & w9 T O < ST, Seanesy meieeedl o g
St Haityd fom # Tdey SRR SuY WR R JAAH QY TN @ ST 3V T@d § adl U
GTER BRI ST Hehrareey qrend 1 9 arefid w1 W@ €, fovafommed g o & w9 9 9
fopg S,

() ““erfafer smemd” (fafSfen direR) & stfuda & ar e, st s ofteg grr U oreq smafy
F fag, s & 99 Q Aty 71 B, S T dfeer § g ) we, stEta T w8

(3) U8 A=auw =i, St fordt wear # sfvrarela smum ® g forar o 7, favafaerem g
el Tt & S

&R, (R) v& &+t 39 Sifufram & orfuR forell =afed o Sgal & SIIER IR-91 9 &I 0]
ROT KA1 81 A1 TRl WibshR) &1 98w B4 B, 1 U Umar 59 sifufe § ®E uiigd Iuey A
BN W, IRl & SER stauifa w1 S

T 59 9 fom T ufifem w am ] fedt fafe dert A <war @@ "ot # w1 g i da &
afy & MUR W e =) S 3R Sgt < = 1fyer et o 3t dovi | %1 7 Qan
i afy Tk o B ool Suar’’ oy W WNdl o YR WX SrEuiRa @i ST,

() 5 Hft w1 Afgd ITF g O AL A IS F MUR W A1 F fGHEy odar @i &
YR W forelt WIfHarTdl o1 98 99 W1 €, d1 9% 39 <N H, Safch 9% 1Y WeEdal i ey &l
g B % yd UW ofige A1 U8 W 7 W@ A IM <0 A v« o IHF! gl hI Gy H Aaq
T ¥ qd sud UE S A ® W, dewe B U0 Wi @ uee e W

T el 6 R 9 foh 9w T wenaty & faw, S oeR a9 sifye 98 €1, g W A T
T, 9% deay # ¥g FE w0 S fF 98 eiee 91 U8 & UNURdGl 911 1§ T %

T Y T
HTTETS oRT U,

forgror 33 o ferm

NATTHT  HT
FeteRToT.

favafaeaes &
iR & wew
i UETEf.
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fagafaamaa &
I AT SRR
ThT N,

TTreRT SRt TSET
B o fore .

e d Taeht
qgaT IUMY w3
g & ISRT
o @ favafaemes
& Tt witretdt
ot frerrar < Tt
W R EET &Y

£3. (3) 9, & uftwg, foen afteg o fordt o= favafaemerd i) = wfafd & w7 wew
T fus g off vew, G 91 dewmenes, Fedtad ST GaiHd o §R1 ST 9% @ Heh S -
73, Fo 9fad g0 99 U feu 9 % wma g guresie g1 S,

(R) Tovafaemer & demeay 4 f=t w12 o ifued, 9”98 Jafas €1 o1 o9 8, porafaa
o T I R STYA1 UE I G, WET N-UF 39 aiE d g g g iR 9w 3w wiiert
BRI ufaete o= forn wmar ® W f 3w R & y@ & fow gem 7.

g%, (1) g ot =afa, favafaaem & wivemfal & @ frdt o wifved &1 9e@ 91 91 &
o o1 wew B & fe@ fféa sim—

(%) Afc o faga a1 &; =

(m) afg 98 sgifaa fearfemn §; =

(M afe 97 fedt fafy = e e T sauy & fau fagen seom wn ¥ feed
for Afow 9o erwdfaa 8, 2R 9% dey § SREM 9, W B8 "9 9 &5 & A
g1, <fvea fFa w1 g1 %

(R) 9 U@ hIE e I €enl ¥ To =1 safer Su-Fram () # Sfeafaa fasht fdm & s
T W @ & @ UEn ue genfafa & fafteea ¥g diw STwn qon S W sUH At sifqw gom aen
W fafrsaa & faeg fedl f =meE ¥ w18 o a1 sEaE 7€ 8.

g4 (%) Fpenfyafd, s ufitvg & faea | fodl o =afea w1 = Wi wasl @R sty
TT YRS & W # § g2 9 iR feht off safem o1 - favafaarer & fed wiivsrd a1 e
F TS TS W B Gohwl, AT qw =AfH—

() ©R FSER & O §; 3N

(R)  TwowE wa@ T S favafeuen ¥ e | dfogd gwE een o |

=] Fentuafa T g ¥ yifye S Fwangn qun afe 39 a8 9WEE 8 S e gem
EAT A 41 2, O o genfeefy, O e e @ e mivert @ frer
% T R fafEaa SR-v3 1 ardier s, f5as genfafd, e s =@ fawafarmer
% fod W uliaga 99@ Sed ol i &1 Fwed fohan sma.

(R) 3MU-vF F SW |, o for 39F 99 venfeafa, Wodsa @as @ Wiy o5 awa @
fovaforemer & wited o fm & 9S9 g IUUW (R) & 37l 9T T €, foen e % 9vEn
Fenfafd, =fg a8 @€ wuw € B om &) weferEl svavad §, S U9 SAfueor &l = T Hh
ot wenfeafa, genfafa & Tmily & =fw, @ 9iug o1 wew Tm-fidy =afw aun sifigs
FEiFd Was a1 95w, &1 9m-fafdy s safe g

(3) arfyeror, Fenfeafa, sAfiygea WEITd wae a1 ST U ¥E a1 98 i YT 1 STaTE
A F YT aW TH e w, 5 fF emaves g, qde T % qvEn o ey sifHiated wom
SR 30 penfuufa o ek smifya o,
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(¥) Fenyufa sAfysty w RO W fG9R 0 & 7v=n 0 @i eew wiia & T 59
& o revEs w:

T HIE o IRy 79 de TIRd T8 faRa Ssom s a% T, gunfiafa, sifvged i waE @
IUTY U9 URF 91 UG &Y, 9% SR < 1 w5 9% favg wearfen w1l =& 7 = 9,
gfergaa eaer Tl T fea e el

(4) 398M (2) ¥ (¥) & 3vay g8l an] &f 510 <5t for penfuafa = =g woam= 8w §
for Ul S R qe SHh T R fae 9ew & 18 9ew & e S % g 18 i el
GET-95 SR T A G ST H AT YSH w1 favafaemes & fea § i R

&&. If¢ 39 aAfufTam & gRY g1 & uver fovafomed & fadt Wi & gom Ted O gaied wfswmgar &
¥ dete & 91 arren 3@ AUl & Susel B guERie 0 B HEAE IS BT § d1 TY IR, RO

IH HIEL W, SE A B, oTRW g wE o UEn el X wR S wfeE w1 e e %

T & fad smeavas gdid gl

ST
(g ue <fEn)

2. HURT {3 3R ¢3—UR R 3R 23 & TH |, F=fdfed uw enfaa i smw:—

23 Fequld 1 YRt U1 SR & qUAY § Fenfiafd g @ Snw ok 9% Fentydfa g gwdafa wt
I Afa # germn s "L e,

. HRT R, IR, R3 AUT ¥—UW Y, W, 3 AT ¥ &% WA W Fr=fafea awd wenfog 1 S
Y22 (7)) 9w () ¥ frefafaa € [T T T

(w)  Fpenferdfa;

(@ ol

() perferafes;

(aR)  dfga, Heages e, fafean firean @ ey far;

(uiw) games, Tafean foan, Asawey s,

(¥8) gy Fdwes, ywRdE fafedn ggfa o) greitell, meuee o,

(9rd)  Hhraeas], o1 Hedr;

(sme) famnfel & stfues @ otfues Q1 wfaffual o1 wftafaa @ gu o= 9e@ S T
i g Am-efed frg s,

() faum 9o & < wfafta St faum 9w g erm gewl § 9 Fraifag feu sma
3R St U fraten & <ifad w9 ereaey gro Am-FRRE fey s,



254 (44) gy er9d, fedid 28\ 2011
(R) 39 (R) & @UE (713) & 1efA faenfial & wfaffiedl &1 St 9w & 9wl &l weEafy
1 IW HAEY T TR W, F579 T &1 91 w2 F 318 S 6t 18 srfergemn yafda w8 o famnfie
& SRl w5 weEfy 396 A-fem W ke 9w ad @ sifueEer & yafda A w Seaty
FT STHM BH TH, T M H ¥ S ot gdax 7, g
THEHTOT, —ITHN () & @Us (38) & WA & o erfueafaq ¢ faenedf’’ =1 o€t eref g
St 5 g sifeafa =t srufafda amr e =1 S9aw (2) & wysieto (dF) # fean wn ©.
T H e “R(R) B F wfied ad ¥ ww aR, Forafa g Faa w8 ad@ w1 gL
T SHeR! TTOTYRA.
() Fafd, S@ Fdt off 97 sfaq o guagya oy, 99 #1999 e 9ol 96T S 9y
F wewl B9 w0 9 w0 @ fae gyew g vwneifia foafa eremden W ey oty wa w fady
HiEer o,
(3) 99 & §d "= ¥ Torgfd g
T o W G TF GarHR m B ok 9w —
AT FHe.
(F) T TR FH W foudl & geiy § werne 20 S werne & fau 39 (mw ) fRfm
feren <
(@) fovafomem & fadt wived o fem o W@ ol & g6y § goreg ol s i)
it ar feera g S8 (g ) FRfie fe
(M) wr ueg w A W oIafiE, sufyes g fawn dEdt o faftwand wem
FHOM;
(F)  UH T FHde! Bl e Ui SR U o wiedl o ga@m son S e 5w arfufrem
I IGF A I M G U ATl g A1 Ik AT A T WEHR
B 39 Hidy €Y S,
whrtafive, % (R) T TR & T & sreaflA ®d gu, sHuRug favafaames &1 s fem g
o 9 eifufrm & srafdy feet o@ & 2 g off, S99 Saa ffafaa =fw €0, sufq—
(TH) el
(@) Fentafs;
(dR)  9Hys dide, fafecar fen qen sy faum, Aeayeer med = 39 yidfty
ST SyEfeg &1 92 Fof | A4 w1 A 8
(A Yuree, Tafean foen, weagdy smoe,
(ur=)  omgERy/ dereh, vRdra fafean ggfa aun gramief, qemdy omes;
(B8) < 9 Sl UEAE WS safa aun fanfag o & genfiafa g am-fds

e S,
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(R) FRUfeg & O9 9E@! & IeEfy &1 39 Fwedafy g famn i 58 7 6, om ue
% 1A S T e afda ®.
(3) HrfIReg & IR wewl ¥ orfd g
3. UR Q—HYR W I IR ITUNW () F 1 H qApAifhd fhan s iR 39 YR IA: HHifkd
M AN () F U¥EN TEAGREd STER 3T AT & S
“Y(R) wRIUREE, ITMW (R) & A wigkdl &1 YA F a1 FdSA H U H H, {5 wmEuiag i
TEHER F Freaw ¥ eremsfig @ wifeat AT He.
(3) 39 Afufrm § srafdy felt sma & g0 gu o, anftfes eta@rsd qen faxfia wekerl W T
HEHR g T fopan smaem, St 1o foam st &6l dyfad & "entht, S (Friuiieg) 37 W fommn
HOT a3k oy H T FHaR SO S foh a8 sfoa gug i 59 FiE SRaE 9 &) . 8, 3°F
fou &7 SR T W@R & giaa st
¥, U 9—HN 9 & W R, frafafaa aw wenfo =t s feram afteg,

“Ru, (R) fomn uftwg favafaemer =+ faen et frem grft food fafafaa @sw=

B, 3¥?Aﬁ’d\:~—
(W)  Fpoufs;

~

()  daras, fafean fosn, geaueer omE;

(IR) Mgy Hererh, wRd Tafwdar agfa aen e, negydyr o
() EE e

(8) N AT H A

(ur)  foavafomme & wae faummes;

(m3) wm e S Fenfuafa gr Tm-fAfde g <mdd;

() faen oftwg & m-Tfde awl & weafy o1 39 seafy 76 fawr wm 5 T
fF um wg & o1 W @t T sifugEe vafda w@.

(3)  foen ofwg % o weed @ Rl Een
Y. " ¥ %2 H, IUYW (3) & wE W, f=fafea soam wenfeg &) s

“(3) TSa wER % TREE G eremdd ®d gU, sRuieg fed wiiveRd an frer g g™
g/ & T g9 e et of fatem e surafRe @ eifae = et
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. A 0
I AR HRUN F FAT

T H fusd e & SRM W@ e &1 g8d WR W yAr fEwe e % v # fafean, @ e,
amgde, AN, g, Afdn, @ AR, fog ofiv we-fafwaw # fuan < ach deurd o€t dem d wnfya w)
T € @ fagm A foeon, ufemr ok eorqdum F west B wmEan o ghhafaa w0 w3 9, 98 ywfad
& v o fafy sfufrafia ww, syfdam favafaaem wenfra fean g,

R. 3: I fadues TEA €.

A7t ; TR gean
qaag gy T, Q022 YRHIYF I,

“dfaur % STTEER Rov & ofd TSudIel g SARitad. .

IESIEESIEE]

qeqyey e favafaerem e ot fofig w0 & fou s fadous & @ve 20, 2R, ¥ (¥), ¢,
29, 2¢, 2R, 3%, ¥R TH y¢ H ¥® ofgad ¢ fo foxafeenem W W ol srgaif@ stedl =09 v 38¥.¥¢ oG Td
ST STTEd! S T QU] T, STUIG FE R T UR4.\e3 ARG BN HeAuyl Sfaue favafowied
FY T H TS TR et Ao § Wi § ad ad 3033-33 W AESH e B g Al R wiha
T o ® o ufer ¥ 00 @@ #1 YEYM T

Jortad fate o o dag o Joe

ywrfad fatres & o @vel g usg R & faurat sifsddl & wearifsa & s ®W €. S9e faawon
R §:—

re ¢ (3) sifyfm &t yga f6a s = fafy sifygfaa fee sm;

g § (]) fovafaemer =t stfyeiar wd faffde ford & &9 =) o gan sifuemiar 1 eafy
B IRIEECAERESIER

|ug ¢ forvafoame™ & wgasdl &1 sea=dl MIa o 5H;

Tug ] (%) forvafoemer wd weifaomem & SweR = Ofd fra 63 sim;

ECECIRENEY) Fodfa w1 aRaferi, dar wd qon teafy ghftaa &3 sm;

I ¥ () oftfrerdl, steaneell aen fafwarl & dafun wfeell @1 wam fod s,

oug 95 Fenfuataa w1 afafemi, Jar wd, seEfy o wder snfe gwiehin fhd -,

g Qv (3) TE (8) Forwfag w ultafert, a1 wd qon gqEfy qen wder offe wReim 6 S

@rE ¢ (R) forneff weam & dewrrera @ uRafer, Fer wd sEaia fF5SE;

Que 98 Tlien foredser aen e sifusflwd=nftar & frgfea ) Ofa, aRafsi e od qun

Hdey i f/d =M
@ue Yy (3I4H) Fd aftag =t wfaqal qon wdea e fFd S,
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gug
gue R

g 30 TH 3%

yvg 33

gurg 3§

gug 39
Wrg ¥R

G ug ¥y

gug Yo

RCRERAR

HUS &8

foren uftwg =t wifsqail qen shde Hf=a A SM;

foagaformer o derneaa 1 wiwal, sdea qan faum ght=a &3 sm;

3Ty wE IWY 9 % UEEEH & AU e dIg & e, widddi qu e frad
[EPASIES

forafornera g0 3 s1eae el &1 A, orafy, vfaddt qu wded frm fhd <,
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NO. 15 OF 2011

THE MADHYA PRADESH AYURVIGYAN VISHWAVIDYALAYA
VIDHEYAK, 2011

A Bill to establish and incorporate a University of Health Sciences for the purpose of
ensuring systematic, efficient and qualitative education in Medical, Dental, Nursing, Ayurvedic,
Unani, Homeopathy, Yoga, Naturopathy, Siddh, Paramedical and other allied subjects at Degree
and Diploma level and for matters connected therewith or incidental thereto.
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Beitenacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic of India
as follows :- .
CHAPTER ]
PRELIMINARY
Zl:t‘::tt;gg’ 1. (1) This Act may be called the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam,
commence- 201 1 .
ment.
(2) Tt extends to the whole of the State of Madhya Pradesh.
(3) It shall come into force on such date as the State Government may, by notification,
appoint.
Definitions. 2. In this Act, unless the context otherwise requires:-

(a)
(b)

(c)

(d)
(e

®

(@
(h)

@)

@

&)

(m)

(n)

(0)

“Academic Council” means the Academic Council of the University;

“affiliated college or school” means an institution admitted to the privileges of the
University in accordance with the provisions of this Act and the Statutes;

“autonomous college or school” means an institution declared as autonomous institution
by the Executive Council in accordance with the provisions of this Act;

“Board of Studies” means the Board of Studies of the University;

“Central Council of Homoeopathy” means the Homoeopathy Council established
under the Homoeopathy Central Council Act, 1973 (No. 59 of 1973);

“Central Council of Indian Medicine” means the Central Council of Indian Medicine
constituted under the Indian Medicine Central Council Act, 1970 (No. 48 of 1970);

“Chancellor” means the Chancellor of the University;

College” or “school “ means an institution maintained by, or admitted to the privileges
of the University by or under the provisions of this Act;

“Court” means the Court of the University;

“Dean/Principal” means the head of the college or school and includes, when there is
no Dean/Principal, the person for the time being duly appointed to act as Dean/
Principal;

“Department” means a Department of Studies and includes a Centre of Studies;

“Dental Council of India” means the Dental Council established under the Dentist Act,
1948 (No. 16 of 1948);

“employee” means any person appointed by the University and includes teachers and
other staff of the University;

“Executive Council” means the Executive Council of the University;

“Faculty” means Faculty of the University;
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(P

(@

(r)

(s)

®

(W

)

(W)

(x)

(y)

()

(za)

(zb)

(z¢)

(zd)

(ze)

“Head of a University department” means the head of the teaching department
maintained by the University for imparting instruction to the students of the University
and includes the Director or Dean/Principal of any college or school maintained by the
University for the promotion of research or for imparting instruction to the students;

“Head of college or school department” means the head of any department of a college
or school,

“Hostel” means a unit of residence or of corporate life for the students of the
University, or of a college or school provided, maintained or recognised by the
University;

“Indian Nursing Council” means the Nursing Council established under the Indian
Nursing Council Act, 1947 (No. 48 of 1947);

“Medical Council of India” means the Medical Council established under the Indian
Medical Council Act, 1956 (No. 102 of 1956);

“Other Backward Classes” means the Other Backward Classes as specified by the
Government of Madhya Pradesh vide Notification No. F-85-xxv-4-84, dated the 26th
December, 1984 as amended from time to time;

“Paramedical Council” means the Paramedical Council established under the Madhya
Pradesh Sah Chikitsiy Parishad Adhiniyam, 2000 (No. 1 of 2001);

“person connected with the University” means an employee of the University or a
college or a school or a member of any authority or body of the University or of the
management of the college or school;

“registered graduate or diploma holder” means a graduate or diploma holder registered
or deemed to be registered under the provisions of this Act;

“School of Studies” means an institution maintained by the University as a place of
higher learning and research;

*Scheduled Castes” means the Scheduled Castes as specified in relation to the State
of Madhya Pradesh under article 341 of the Constitution of India;

“Scheduled Tribes” means the Scheduled Tribes as specified in relation to the State
of Madhya Pradesh under article 342 of the Constitution of India;

“Secretary to Government” includes Additional Chief Secretary to Government and
Principal Secretary to Government;

“State Government” means the Government of Madhya Pradesh in Medical Education
Department;

“Statutes, Ordinances and Regulations™ means the Statutes, Ordinances and Regulations
of the University;

“Teachers of the University” means Professors, Associate Professors, Readers,
Assistant Professors, Lecturers and such other persons as may be appointed for
imparting instruction or conducting research, with the approval of the Academic
Council in the University or any college or school or any institution maintained or
recognised by the University;
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(zf) “University” means the Madhya Pradesh Ayurvigyan University;

(zg) “Vice-Chancellor” means the Vice-Chancellor of the University;

(zh) “VYAPAM” means Vyavasayaik Pariksha Mandal, Madhya Pradesh, Bhopal.

CHAPTER 1I
THE UNIVERSITY
; 3. (1) The Chancellor and the first Vice-Chancellor of the University and the first members
Incorporation y
of University. of the Court, Executive Council and the Academic Council thereof shall constitute the University
and the University so constituted shall be a body corporate by the name of the Madhya Pradesh
Medical Science University.

(2) The University shall have perpetual succession and a common seal and shall sue and
be sued by the said name.

(3) Subject to the provisions of this Act, the University shall be competent to acquire and
hold property, both movable and immovable, to lease, sell or otherwise transfer any movable or
immovable property, which may have become vested in or may have been acquired by it for the
purposes of the University and to contract and do all other things necessary for the purpose of
this Act.

(4) The headquarter of the University shall be at Jabalpur.
Objects. 4. The University shall inter alia have the following main objectives:-

(a) to provide a system of health education capable of responding to the changing
requirements of health and allied health manpower;

(b) to bring about qualitative improvement in teaching and learning processes;

(c) to provide congenial environment for consultancy, continuing education and research
and development activities;

(d) to develop strong links with different health bodies and imparting health education for
mutual benefits;

(e) to provide necessary help to institutions to encourage entrepreneurship amongst
students;
H to maintain live contact with alumni and develop alumni sponsored programmes.
Powers of the 5. Subject to the provision of this Act, the University shall have the following powers,
University. namely :-

(1) to provide for instruction in such branches of learning as the University may, from time
to time, determine and to make provision for research and for the advancement and
dissemination of knowledge;

(i1) to organise laboratories, libraries, museums and other equipments for teaching and
research;

(1i1) to establish colleges, schools, teaching departments, schools of studies, centers of

studies, hostels and guest houses and maintain and manage such establishments;
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(iv)

(b)

v)
(vi)
(vii)
(viii)

(ix)

x)

(x1)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(a) to institute Professorships, Associate Professorships, Readerships, Assistant
Professiorships Lecturerships and any other academic or teaching posts required by
the University and to appoint persons to such posts in accordance with the provisions
of this Act;

to appoint persons working in any other University or organisation as teachers of the
University for a specified period;

to recognize teachers as qualified to give instruction in institutions;

to recognize eminent persons to guide research;

to lay down the courses of instruction for various examinations;

to institute degrees, diploma, certificates and other academic distinctions;

to grant, subject to such conditions as the University may determine, diplomas or
certificates and confer degrees and other academic distinctions on the basis of
examinations, evaluation or any other method of testing :

Provided that no person shall be admitted to an examination leading to any degree or
diploma of the University, unless such person, if he had offered a subject for such
examination for which a course of practical work is prescribed, has completed such
work in a college or school of the University and produces a certificate of such
completion from the head of the teaching department or school of studies or the Dean/
Principal of the college or school,

to confer degrees, diplomas, certificates and other academic distinctions on persons
who have carried on research under conditions laid down in the Ordinances;

to withdraw degrees, diplomas, certificates and other academic distinctions for good
and sufficient reasons;

to confer honorary degrees or other academic distinctions on approved persons in the
manner prescribed in the Statutes;

to provide such lectures and instruction for and to grant such diplomas and certificates
to persons who are not enrolled as students of the University, as the University may
determine;

to admit to its privileges colleges or school not maintained by the University, to
withdraw all or any of these privileges and to take over the management of colleges
or schools in the manner and under conditions prescribed by the Statutes or the
Ordinances;

todeclare a teaching department of the University, school of studies, college or school
as autonomous college or school :

Provided that the extent of the autonomy which such teaching department of the
University, school of studies or college or institution may have and the matters, in
relation to which it may exercise such autonomy, shall be such as may be prescribed
by the Statutes;

to conduct, co-ordinate, regulate and control teaching and research work in the
colleges or schools recgonised by the University,
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(xvii)  torecognize hostels notmaintained by the University and withdraw any such recognition
in the manner prescribed in the Statutes and the Ordinances;

(xviil)  toinspect colleges or schools or institutions and to take measures to ensure that proper
standards of instruction, teaching and training are maintained therein;

(xix)  to promote with special care the educational interest of the weaker sections of people
andin particular of the Scheduled Castes, the Scheduled Tribes and the Other Backward

Classes;

(xx) to provide to the teachers and alumni of the University facilities of refresher and
vocational courses;

(xx1) to co-operate and collaborate with other Universities and authorities in such manner and
for such purposes as the University may determine;

(xxii)  to make provision for —

(a) extra-mural teaching and extension service;
(b) correspondence Courses;

(c) sports and athletic activities;

(d) social service schemes;

(e) Nations Cadet Corps;
® students Union;

(xxiil) to provide for training for competitive examinations for services under the Union or
State Governments and such other training as may contribute to national development

(xxiv) to institute and manage-
(a) Information Bureau;
(b) Employment Bureau;
(c) Printing and Publication Department;
(xxv)  to supervise and control the residence, conduct and discipline of students of the
University and to make arrangements for promoting their health and general

welfare;

(xxvi) todemand and receive payment of such fees and other charges which may be prescribed
by the Ordinances;

(xxvii) to prescribe and control the fees and other charges which may be received or recovered
by colleges;

(xxviii) tocreateadministrative, ministerial and other necessary posts and to make appointments
thereto;
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(xxix) to exercise control over the salaried officers, teachers and other employees of the

University in accordance with the Statutes and Ordinances;
(xxx)  to hold and manage trusts and endowments and to institute and award fellowships,

scholarships, exhibitions, bursaries, medals and other awards;
(xxx1) toreceive donations and grants and to invest funds in accordance with the provisions

of this Act;
(xxxii) with the prior approval of the State Government to borrow on the security of

University property on money for the purposes of the University;
(xxxiii) todeterminestandardsfor admissionto the University whichmay include, examination,

evaluation or any other method of testing wherever list of selected candidates are not

provided by the “VYAPAM”;
(xxx1v) to make special arrangements in respect of women students as the University may

consider desirable;
(xxxv) to make arrangements for promoting the health and general welfare of employees;
(xxxvi) todoall suchactsand things, whether incidental to the powers aforesaid or not, as may

be requisite in order to further the objects of the University.

Jurisdiction.

6. (1) The jurisdiction of the University shall extend to the whole of the State of
Madhya Pradesh.

(2) Notwithstanding anything contained in any other law for the time being in force, any
college or school or institution imparting education in Medical, Dental, Nursing, Ayurvedic, Unani,
Homeopathy, Yoga, Naturopathy, Siddh, Paramedical and other allied subjects situated within the
limits of the area specified under sub-section (1) shall, with effect from such date as may be
notified in this behalf by the State Government, be deemed to be associated with and admitted
to the privileges of the University and shall cease to be associated with other University or Board
in the manner prescribed by the Statutes or Regulations.

©) Nothing contained in this section shall apply in case of :—

(a) the colleges or schools or institutions which have not been approved by the Medical
Council of India, Dental Council of India, Indian Nursing Council, Central Council
of Homeopathy, Central Council of Indian Medicine or Paramedical Council, as
the case may be, or the Government of Madhya Pradesh;

(b) teaching department of any University engaged in teaching of Medical, Dental,
Nursing, Ayurvedic, Unani, Homeopathy, Paramedical, Y oga, Naturopathy, Siddh
or allied subjects;

(c) the colleges or schools or institutions maintained by, or affiliated to, a University
or Board established by the Central Government.

(4) The research and development work being carried out in colleges or schools or
institutions which have been admitted to the privileges of the University shall be co-ordinated
and integrated into the activities of the University with effect from such date or dates as may be
fixed by the mutual consent of the University and concerned colleges, schools or institutions.
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7. It shall not be lawful for the University to impose any test or condition whatsoever relating
to religion, caste, sex, place of birth or political or other opinion in order to entitle any person-

(a) to hold any office in the University; or

(b) to be a member of any authority of the University; or

) to be appointed or admitted as a teacher; or

(d) to be admitted to any degree, diploma or other academic distinction or course of study

or to qualify for any degree, diploma or other academic distinction; or
(e) to enjoy or exercise any privileges of the University or benefit thereto; or
() to donate funds for creation of endowment :

Provided that the University may subject to the previous sanction of the State
Government, maintain any college or school or institution exclusively for women either
for education, instruction or residence or reserve for women or members of the
Scheduled Castes or the Scheduled Tribes, or the Other Backward Classes or disabled,
seats for the purposes of admission as students in any college or school or institution
maintained or controlled by the University :

Provided further that nothing in this section shall be deemed to require the University
to admit to any course of study, students larger in number than, or with academic or
other qualifications lower than those prescribed in the Statutes or Ordinances.

8. All recognised teaching in the University courses, the authorities responsible for organising
such teaching and curriculums shall be such as may be prescribed by the Statutes, Ordinances or
Regulations, as the case may be.

9. (1) The Chancellor may, on his own motion, and shall on a request made by the State
Government, cause an inspection to be made by such person or persons as he may direct, of the
University, its buildings, laboratories, museums, workshops and equipments and of any college or
school or institution maintained by the University or admitted to its privileges, and also of the
examinations, teaching and other work conducted or done by the University and cause an inquiry
to be made in like manner in respect of any matter connected with the administration or finances
of the University, college or school or institution.

(2) The Chancellor shall, in every case, give notice of his intention to cause an inspection or
inquiry to be made :—

(a) to the University, if such inspection or inquiry is to be made in respect of the University
college or school or institution maintained by it ;

b) to the management of the college or school or institution if the inspection or inquiry is
to be made in respect of a college or school or institution admitted to the privileges of
the University and the University or management, as the case may be, shall be entitled
to appoint a representative who shall have the right to be present and be heard at such
inspection or inquiry.

(3) Such person shall report to the Chancellor the result of such inspection or inquiry and
the Chancellor shall communicate through the Vice-Chancellor to the Executive Council or the said
management, as the case may be, his views with reference to the result of, such inspection or
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inquiry and shall, after ascertaining the opinion of the Executive Council or the management
thereon, advise the University or the management upon the action to be taken :

Provided that where an inspection or inquiry is caused on a request from the State
Government, the Chancellor shall take action under this sub-section in consultation with the State
Government.

(4) The Executive Council or the management, as the case may be, shall communicate
through the Vice-Chancellor to the Chancellor such action, if any, as it has taken or is proposed
to be taken upon the result of such inspection or inquiry and such report shall be submitted within
such time as the Chancellor may direct.

(5) Where the Executive Council or the management, does not within a reasonable time,
take action to the satisfaction of the Chancellor, the Chancellor may, after considering any
explanation furnished or representation made by the Executive Council or the management, issue,
in consultation with the State Government, such directions as he may think fit and the Executive
Council or management, as the case may be, shall comply with these.

CHAPTER III
OFFICERS OF THE UNIVERSITY

10. The following shall be the officers of the University, namely:-
(i) the Chancellor;
(i1) the Vice-Chancellor;
(iii) the Rector;
(iv) the Deans of faculty;
v) the Registrar;
(vi) the Controller of Examinations;
(vii) the Dean of Students Welfare; and

(viii)  such other officers in the service of the University as may be declared by the Statutes
to be officers of the University.

11. (1) The Governor of Madhya Pradesh shall be the Chancellor of the University.

(2) The Chancellor shall by virtue of his office, be the Head of the University and the
President of the Court and shall when present preside at the meetings of the Court or at any
convocation of the University.

(3) The Chancellor may-
(a) call for any papers or information relating to the affairs of the University; and
(b) for reasons to be recorded, refer any matter except a matter falling under section 53

for reconsideration to any officer or authority of the University, that has previously
considered such matter.

Officers of the
University.

Chancellor and
his powers.
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Appointment of
Vice-Chancellor

(4)  The Chancellor may, by an order in writing annul:-

(a) any proceedings of any officer, authority, committee or body of the University
constituted by or under this Act, which is not in conformity with this Act, the Statutes,
the Ordinances or the Regulations; or

(b) any proceedings of any authority, committee or other body which has been referred to
him by the Vice-Chancellor under sub-section (7) of Section 14,

if he is satisfied that such proceedings are prejudicial to the interest of
the University :

Provided that before making such order he shall call upon the officer, authority,
committee or body concerned to show cause why such an order should not be made and
if any cause is shown within the time specified by him in this behalf he shall consider
the same.

(5) Where the Chancellor passes an order annulling the proceedings under sub-section (4),
he may make such subsequent order in relation thereto in conformity with this Act, Rules, Statutes,
Ordinances or Regulations, as he may deem fit in the interest of the University and the order so
made shall be final.

(6) Every proposal to confer an honorary degree shall be subject to the confirmation of the
Chancellor.

(7) The Chancellor shall exercise such powers as may be conferred on him by or under
this Act.

12. (1) The Vice-Chancellor shall be appointed by the Chancellor from a panel of not less
than three distinguished persons in the field of health education recommended by the committee
constituted under sub-section (2) or sub-section (6) :

Provided that if the person or persons approved by the Chancellor out of those recommended
by the committee are not willing to accept the appointment, the Chancellor may call for fresh

recommendations from such committee :

Provided further that the first Vice-Chancellor shall be appointed by the Chancellor in
consultation with the State Government :

Provided also that no person who has attained the age of sixty-six years shall be eligible
for appointment or reappointment as Vice-Chancellor.

(2) The Chancellor shall appoint a committee consisting of the following persons, namely:-
(i) One person elected by the Executive Council;
(ii) One person nominated by the State Government;
(1i1) One distinguished person from the field of health education nominated by the Chancellor.
The Chancellor shall appoint one of the three persons to be the Chairman of the committee.
(3) For constituting the committee under sub-section (2), the Chancellor shall six months

before the expiry of the term of the Vice-Chancellor, call upon the Executive Council and the
State Government to choose their nominee and if any or both of them fail to do so within one
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month of the receipt of the Chancellor’s communication in this regard, the Chancellor may further
nominate anyone or both the persons, as the case may be.

(4) No person who is connected with the University or any college or school shall be elected
or nominated on the committee under sub-section (2).

(5) The committee shall submit the panel within six weeks from the date of its constitution or
such further time not exceeding four weeks as may be extended by the Chancellor.

(6) If for any reasons the committee constituted under sub-section (2) fails to submit the panel
within the period specified in sub-section(5), the Chancellor shall constitute another committee in

accordance with the provisions of sub-section (2) to (5).

[3. (1) The Vice-Chancellor shall be a whole-time salaried officer of the University and
his emoluments and other terms and conditions of service shall be such as determined by the
State Government.

(2) The Vice-Chancellor shall hold office for a term of four years or till attaining the age
of seventy years, whichever is earlier and shall not be eligible for appointment for more than
two terms :

Provided that notwithstanding the expiry of his term he shall continue to hold office until
his successor is appointed and enters upon his office but this period shall not, in any case, exceed
six months.

(3)  If at any time upon representation made or otherwise and after making such enquiries
as may be deemed necessary, it appears to the Chancellor that the Vice-Chancellor-

(1) has made default in performing any duty imposed on him by or under this Act; or
(ii) has acted in a manner prejudicial to the interest of the University; or
(ii1) is incapable of managing the affairs of the University;

the Chancellor may notwithstanding the fact that the term of office of the Vice-Chancellor has not
expired, by an order, in writing, stating the reasons therein, require the Vice-Chancellor to relinquish his
cffice as from such date as may be specified in the order.

(4) No order under sub-section (3) shall be passed unless the particulars of the grounds on
which such action is proposed to be taken are communicated to the Vice-Chancellor and he is given
a reasonable opportunity of showing cause against the proposed order.

(5) As from the date specified in the order under sub-section (3), the Vice-Chancellor shall be
deemed to have relinquished the office and the office of the Vice-Chancellor shall fall vacant.

(6) In the event of the occurrence of any vacancy including a temporary vacancy in the
office of the Vice-Chancellor by reason of his death, resignation, leave, iliness or otherwise, the
Rector and if no Rector has been appointed or Rector is not available, the Dean of any faculty
nominated by the Chancellor for that propose shall act as the Vice-Chancellor until the date on
which the Vice-Chancellor appointed under sub-section (1) of Section 12 enters or re-enters, as
the case may be, upon office :

Provided that the arrangement contemplated in this sub-section shall not continue for a period
of more than six months.

Emoluments and
conditions of
service of the
Vice-Chancellor,
terms of office of
and vacancy in
the office of the
Vice-Chancellor.
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14. (1) The Vice-Chancellor shall be the principal administrative and academic officer of
the University. He shall be an ex-officio member and Chairman of the Executive Council and of
the Academic Council and Chairman of such other authorities, committees and bodies of the
University of which he is a member. He shall be entitled to be present and to speak at any meeting
of any authority, committee or other body of the University, but shall not be entitled to vote thereat
unless he is a member of the authority, committee or body concerned.

(2) It shall be the duty of the Vice-Chancellor to ensure that this Act, the Statutes, the
Ordinances and the Regulations are faithfully observed and he shall have all powers necessary for
this purpose.

(3) The Vice-Chancellor shall have the power to convene meetings of the Executive Council,
the Academic Council and of such other authorities, committees and bodies of the University of
which he is the Chairman. He may delegate this power to any other officer of the University.

(4) If in the opinion of the Vice-Chancellor any emergency has arisen which requires
immediate action to be taken, the Vice-Chancellor shall take such action as he deems necessary
and shall, at the earliest opportunity thereafter, report his action to such officer, authority, committee
or other body as would have in the ordinary course dealt with the matter :

Provided that the action taken by the Vice-Chancellor shall not commit the University to any
recurring expenditure for a period of more than three months :

Provided further that where any such action taken by the Vice-Chancellor affects any person
in the service of the University, such person shall be entitled to prefer, within thirty days from the
date on which such action is communicated to him, an appeal to the Executive Council:

Provided also that this power shall not extend to matters regarding amendment in the
Ordinances, Statutes, Regulations or any matter relating to appointments.

(5) On receipt of a report under sub-section (4) if the authority, committee or body concerned
does not approve the action taken by the Vice-Chancellor it shall refer the matter to the Chancellor
whose decision thereon shall be final.

(6) The action taken by the Vice-Chancellor under sub-section (4) shall be deemed to be
the action taken by the appropriate authority until it is set aside by the Chancellor on a reference
made under sub-section (5) or is set aside by the Executive Council on an appeal under the second
proviso to sub-section (4).

(7) If in the opinion of the Vice-Chancellor, any proceeding of any authority, committee or
other body of the University is likely to be prejudicial to the interest of the University, he shall
record his reasons and refer the matter to the Chancellor and also inform the authority, committee
or other body concerned whereupon the decision concerned shall not be given effect to till the
matter is decided by the Chancellor under sub-section (4) of section 11.

(8) The Vice-Chancellor shall exercise general control over the affairs of the University and
shall give effect to the decisions of the authorities of the University.

(9) The Vice-Chancellor shall exercise such other powers as may be prescribed by the
Statutes, Ordinances and Regulations.

15. 1t shall be the duty of the first Vice-Chancellor of the University to constitute Court,
Executive Council, Academic Council and other authorities of the University within a period of
two years from the date of establishment of the University and till the said authorities are
constituted, the Vice-Chancellor shall be deemed to be the Executive Council, Academic Council
or such other authority, as the case may be and shall exercise the powers and perform the duties
conferred or imposed on such authorities by or under this Act :
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Provided that the Chancellor may, if he considers it necessary or expedient so to do, appoint
a committee, after consultation with the State Government, consisting of an educationist and an
administrative expert to aid and advise the Vice-Chancellor in the exercise of his powers and
performance of functions in lieu of each such authority.

16. (1) Rector shall be appointed by the Executive Council on the recommendation of the
Vice-Chancellor. If the Executive Council does not accept the recommendation of the Vice-
Chancellor the matter shall be referred to the Chancellor whose decision thereon shall be final.

(2) The Rector shall be a salaried officer of the University. The emoluments and the
conditions of his service shall be such as determined by the State Government.

(3) The term of office of the Rector shall be such as may be prescribed by the Statutes
and till so prescribed, as may be determined by the Chancellor.

(4) The Rector shall perform, such duties and exercise such powers of Vice-Chancellor as
may be assigned to him by the Chancellor in consultation with the Vice-Chancellor and he shall
perform such other duties and exercise such other powers as may be prescribed by the Statutes,
Ordinances and Regulations.

17. (1) The Registrar shall be a whole-time salaried officer of the University and shall
discharge his duties under the Act, subject to the general superintendence and control of the Vice-
Chancellor. He shall act as the Secretary of the Court, of the Executive Council, of the Academic
Council and of the Academic, Planning and Evaluation Board.

(2) The Registrar shall be appointed by the State Government on deputation from amongst
the teachers of a Government Medical College with a minimum 7 years experience as professor
or administrative officers of equivalent or higher ranks serving in any department of the State
Government.

(3) The emoluments and conditions of service of the Registrar shall be such as may be
determined by the State Government.

(4) Subject to the powers of the Executive Council, the Registrar shall, unless otherwise
provided in the Statutes, be responsible for seeing that all moneys are expended for the purpose
for which they are granted or allotted.

(5) Unless otherwise provided for by or under this Act, all contracts shall be signed and
all documents and records shall be authenticated by the Registrar on behalf of the University.

(6) The Registrar shall exercise such powers and perform such duties as may be conferred
or imposed on him, by the Statutes, Ordinances and Regulations.

18. (1) The Dean of Students Welfare shall be appointed by the Executive Council on the
recommendation of the Vice-Chancellor.

(2) The Dean appointed under sub-section (1) shall be a whole-time salaried officer. His
emoluments and conditions of service shall be such as may be determined by the State Government :

Provided that the Executive Council may, if it considers necessary, appoint on the
recommendation of the Vice-Chancellor, a teacher, not below the rank of an Associate Professor
or Reader for a period of three years to discharge the duties of the Dean of Students Welfare, in
addition to his duties as such teacher, and in such a case, the Executive Council may sanction a
suitable allowance to be paid to him.

Rector.

Registrar.

Dean of Students
Welfare.
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(3) The duties and powers of the Dean of Students Welfare shall be prescribed by the
Statutes.

19. (1) The Controller of Examinations shall be appointed by the State Government on
deputation from amongst the teachers of a Government Medical College with a minimum 3 years
experience as professor.

(2) The emoluments and conditions of service of the Controller of Examinations shall be
such as may be determined by the State Government.

(3) The Controller of Examinations shall exercise such powers and perform such duties as
may be conferred or imposed on him, by the Statutes, the Ordinances and the Regulations.

(4) The appointment of other officers and employees of the University shall be made in
such manner and their emoluments and conditions of service shall be such as may be prescribed
by the Statutes, Ordinances and Regulations.

CHAPTER 1V
AUTHORITIES OF THE UNIVERSITY

20. The following shall be the authorities of the University, namely:-

i) the Court;

(i) the Executive Council;
(ii1) the Finance Committee;
(iv) the Academic Council;
(v) the Faculties;

(vi) the Board of Studies;
(vii) the Academic Planning and Evaluation Board,;

(viil)  such other authorities as may be declared by the Statutes to be the authorities of the
University.

21. (1) The Court shall consist of the following persons namely:-
GROUP-A

(1) the Chancellor;
(i) the Vice-Chancellor;
(ii1) the Rector;

@iv) the Deans of Faculty;

(v) Secretaries incharge of the Medical Educationand Ayush Department of the Government
of Madhya Pradesh;
(vi) the Director of Medical Education, Government of Madhya Pradesh;

(vii) Commissioner/Director, Indian System of Medicine and Homeopathy, Government of
Madhya Pradesh;

(vii))  the Dean of Students Welfare;
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GROUP-B

(ix)

one Professor, one Associate Professor /Reader and one Assistant Professor /
Lecturer from University Teaching Department / School of Studies, Centre of
Studies to be elected from amongst themselves in the manner prescribed by the
Statutes;

(x) one Dean/Principal, one Professor, one Associate Professor/ Reader and one
Assistant Professor / Lecturer from affiliated college to be elected from amongst
themselves in the manner prescribed by the Statutes;

GROUP-C

(x1) not more than two persons representing “Learned Professions” to be nominated by
the Chancellor, in the manner prescribed by the Statutes;

(xi1) not more than four persons representing Indian Red Cross Society and association
of Medical, Dental, Ayurved, Unani, Homeopathy, Nursing, Paramedical, Yoga,
Naturopathy or Siddh practitioners to be nominated by the Chancellor;

(xii))  four members of the State Legislative Assembly to be selected by the State
Legislative Assembly;

(xiv)  five representatives to be elected by the registered graduates of the University
from amongst themselves;

(xv) every donor donating 10 lakh rupees or more to the University;

(xvi)  one representative from the salaried not-teaching employees of the University
elected from amongst themselves in the manner prescribed by the Statutes;

GROUP-D

(xvil)  two students elected by the student members of the Board of Studies from amongst
themselves;

(xviii)  two students to be elected form amongst themselves by students who in the academic
session immediately preceding the election have been members of teams of the
University participating in the University tournaments;

GROUP-E

(xix) such members of the Executive Council who are not members under any of the
foregoing groups.

Explanation —
(i) No person shall be eligible to become a member of the Court under more than
one item;
(1) not more than one person shall be nominated from any University Teaching
Department, School of Studies or College under item of (ix) of Group B;
(ii1) For the purpose of Group-D, “student” shall mean a person who-

(a)

is receiving instruction or carrying onresearch in any of the college or University
Teaching Department or School of Studies or any other institution of the
University under the terms and conditions laid down in the Ordinances; and
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(b) has passed his class 12the examination of 10+2 scheme not earlier than 12 years
before the opening date of the academic session in which he seeks election.
Further, he must have passed each of the examinations from 12%onwards in single
attempt.

(2) The term of office of members elected under Group-D of the sub-section (1) shall be
one year.

(3) The term of office of members nominated or elected, as the case may be, under Group-
B and Group-C or included in Group-E of sub-section (1) shall be coterminous with the term of
the Court which shall be three years.

(4) Every donor specified in item (xv) of sub-section (1) shall be a member of the Court
for 7 years from the date the donation is accepted by the University and during the period aforesaid,

the representative as may be nominated from time to time by such donor shall be deemed to be
the donor.

22. (1) The Court shall meet at least once in a financial year and meeting of the court shall
be convened by the Registrar in consultation with the Chancellor.

(2) One third of the members of the Court shall form the quorum :
Provided that no quorum shall be necessary for adjourned meeting.

23. Subject to the provision of this Act, the Court shall exercise the following powers and
perform the following duties, namely:-

1) to act as an advisory body in all matters relating to the University;
(ii) to review from time to time the broad policies and programmes of the University;
(ii1) to consider and pass resolutions on the annual report, the annual accounts and audit

report thereon, if any;
(iv) to consider and pass resolutions on the annual financial estimates of the University;

(v) to confer on the recommendation of the Executive Council honorary degrees and other
academic distinctions;

(vi) to review the acts of the other authorities of the University where such authorities have
not acted in accordance with the powers conferred upon them by this Act, the Statutes

and the Ordinances;

(vii) to exercise such other powers and perform such other duties as may be conferred or
imposed upon it by this Act and the Statutes.

24. (1) The Executive Council shall be the executive body of the University and shall consist
of the following namely :-

(1) the Vice-Chancellor Chairman

(i1) the Rector Member
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(iii) The Secretaries incharge of Medical Member
Education, Ayush and Finance departments,
Government of Madhya Pradesh, or their
representatives not below the rank of Deputy Secretary

(iv) one Dean / Principal of affiliated Member
colleges or schools or institutions to be
nominated by the Chancellor by rotation
according to seniority

(v) all Deans of Faculty Member

(vi) one professor from the University Teaching Member
Departments and affiliated colleges or institutions
to be nominated by the Chancellor, by rotation
according to seniority

(vii)  two Heads of Department from affiliated colleges Member
or schools, of which one shall be from Nursing or
Paramedical subjects, to be nominated by the Chancellor,
by rotation, according to seniority.

(viii)  the Director, Medical Education, Government of Member
Madhya Pradesh
(ix) the Commissioner / Director, Indian System of Medicine Member

and Homeopathy, Government of Madhya Pradesh
(x) two educationists from the field of Medical/Dental/Nursing/ Member
Ayurvedic/ Unani/Homeopathy/Yoga/ Naturopathy/Siddh/

Paramedical education to be nominated by the Chancellor

(2) The members of the Executive Council other than ex-officio members shall hold office
for a period of three years.

(3) One third of the members of the Executive Council shall form the quorum :
Provided that no quorum shall be necessary for adjourned meeting.

(4) The Registrar in consultation of the Vice-Chancellor shall convene the meeting of the
Executive Council.

25. Subject to the provisions of this Act, the Statutes, Ordinances and Regulations made  Powers and duties
thereunder, the Executive Council shall have the following powers and shall perform the following %fotlllfchecmwc
duties, namely:-

(1) to hold, control and administer the property and funds of the University;

(i) to administer the funds placed at the disposal of the University for specific purpose;

(iil) to adopt the annual accounts together with the audit report;
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(iv)

to prepare the annual financial estimates of the University and to place them before
the Court for its consideration;

(v) (a)to adopt the annual financial estimates after considering suggestions of the court, if any;

(b) to fix the limit for the total recurring expenditure and total non-recurring expenditure

(vi)

(a)

(b)

(©

(vii)

(viii)

(ix)

x)

(xi)

(xii)

(xiii)

for the year based on the resources of the University which, in the case of capital
expenditure, may include the proceeds of loans;

subject to clause (v), at any time during the financial year:-
to reduce the amount of the budget grant;

to sanction the transfer of any amount within a budget grant from one head to another
or from a subordinate head under one minor head to a subordinate head under another
minor head; or

to sanction the transfer of any amount not exceeding rupees twenty five thousand
within a minor head from one subordinate head to another or from one primary unit
to another;

to borrow and lend funds on behalf of the University :

Provided that funds shall not be borrowed on the security of University property without
the prior approval of the State Government;

to transfer any movable or immovable property on behalf of the University :

Provided that no immovable property of the University shall, except with the prior
sanction of the State Government, be transferred by way of mortgage, sale, exchange,
gift or otherwise;

to enter into, vary, carry out and cancel contracts on behalf of the University in the
exercise or performance of the powers and duties assigned to it by this Act, and the
Statutes;

to determine the form of, provide for the custody and regulate the use of the common
seal of the University;

to submit annually to the State Government a full statement of the financial requirements
of the University including colleges, hospitals, hostels and other units established or
maintained by it;

to admit colleges or schools to the privileges of the University on the recommendation
of the Academic Council subject to the provisions of this Act and Statutes and to
withdraw any of the privileges and to take over the management of the colleges, schools
or institutions in the manner and under conditions prescribed by the Statutes and
Ordinances;

to declare a teaching department of the University, school of studies, college or school
as autonomous college or school;

Provided that the extent of autonomy which each such teaching department of the
University, school of studies or college or school may have, and the matters in relation
to which it may exercise such autonomy, shall be such as may be prescribed by the
Statutes;



Hegyesl T, Teqis 29 7 2011

266 (19)

(xiv)

(xv)

(xvi)
(xvii)
(@)
(b)
©

(xviii)

to make provision for buildings, premises, furniture, apparatus, books and other
means needed for carrying on the works of the University;

to accept on behalf of the University, trusts, bequests, donations and transfers of
movable or immovable properties to the University;

to manage and regulate the finances, accounts and investments of the University;
to institute and manage:-

a Printing and Publication Bureau;

an Information Bureau;

an Employment Bureau;

to make provision for :-

(a) (1) Extramural teaching and research;

(2) University Extension Activities;

(b) Students Union;

(c) Students Welfare;

(d) Sports and athletic activities;

(e) Social Services Scheme; and

(f) National Cadet Corps;

(xix)

(xx)

(xx1)

(xxii)

(xxiii)

(XX1v)

to scrutinize all proposals of the Academic Council with a view to their execution
within the framework of the budget;

to institute such Professorships, Associate Professorships / Readerships, Assistant
Professorships/ Lectureships or other teaching posts as may be proposed by the
Academic Planning and Evaluation Board :

Provided thatno teaching post shall be instituted without the prior approval of the State
Government;

to create administrative, ministerial and other posts with the prior sanction of the State
Government;

to abolish or suspend, after report from the Academic Planning and Evaluation Board
thereon, any Professorships, Associate Professorships / Readerships , Assistant
Professorships / Lecturerships or other teaching posts in the University;

to establish colleges, teaching departments, institutions of research of specialized
studies, laboratories, libraries, museums and hostels and maintain and manage these
insitutions;

to recognise hostels and to provide housing accommodation for teachers of the
University;
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(xxv)  toarrange for and direct the inspection of affiliated colleges, recgonised institutions and
hostels and to issue instructions for maintaining their efficiency and for ensuring proper
conditions of employment for members of their staff, and payment of adequate salaries
and in case of disregard of such instructions, to modify on the recommendations of the
Academic Council, the conditions of affiliation or recognition or taking such other steps
as it deems necessary and proper in that behalf;

(xxvi) to prepare a College Code laying down therein the terms and conditions of affiliation
of colleges, schools and institutions;

(xxvii) to call for reports, returns and other information from affiliated colleges, recognised
institutions, schools or hostels;

(xxviii) tosupervise and control the admission, residence, conductand discipline of the students
of the University and to make arrangements for promoting their health and general

welfare;

(xxix) to recommend to the Chancellor the conferment of honorary degree and academic
distinctions in the manner prescribed by the Statutes;

(xxx)  to confer or withdraw degrees, diplomas, certificates and other academic distinctions
in the manner prescribed by the Statutes;

(xxxi) to institute fellowships, scholarships, studentships, exhibitions, medals and prizes;
(xxxii) saveasotherwise provided by this Act, or the Statutes, to appoint teachers, officers and
employees of the University, to define their duties and the conditions of their service

and to provide for the filling up of temporary vacancies;

(xxxiii) toregulate and enforce discipline among members of the teaching, administrative and
ministerial staff of the University in accordance with the Statutes and Ordinances;

(xxx1v) torecognise a member of the staff of an affiliated or recognised institution as a teacher
of the University and withdraw such recognition;

(xxxv) to fix remuneration of examiners and to arrange for the conduct of and publication of
results of examinations and other tests;

(xxxvi) to cancel any examination in the event of malpractices, partly or wholly and to take
action against any person or institution found guilty of such malpractices including

rustication of students;

(xxxvii) to take disciplinary action against students enrolled in the University, including
candidates for any examination;

(xxxviii)to take disciplinary action against staff and persons appointed as invigilators;

(xxxix) to fix, demand and receive such fees and other charges as may be prescribed by the
Ordinances;

(xI) to make, amend and cancel Ordinances;

(x11) to accept, reject or return to the Academic Council for consideration, but not to amend,
a Regulation framed by the Academic Council;
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(xlii)  toentertain, adjudicate upon and, if deemed fit, to redress grievances of employees and
students;
(xliii)  to exercise such other powers and perform such other duties as may be conferred or
imposed on it by or under this Act;
(xliv)  to exercise all powers of the University not otherwise provided for in this Act or the
Statutes and all other powers which are requisite to give effect to the provisions of this
Act or the Statutes;
(xlv)  todelegate by Regulations any of its powers to the Vice-Chancellor, the Registrar or
such other officer of the University or a committee appointed by it as it may deem fit.
26 (1) The Chancellor shall constitute a Finance Committee for the University, consisting  Finance
of the following members, namely:- Committee.
(1) the Vice-Chancellor;
(ii) the Registrar;,
(iii) the Finance Officer of the University;
@iv) Secretaries incharge of Medical Education and Ayush Departments, Government of
Madhya Pradesh or their nominees not below the rank of Deputy Secretary;
(v) Secretary incharge of Finance Department, Government of Madhya Pradesh or his
nominee not below the rank of Deputy Secretary.
2) The Finance Committee shall control the finances of the University.
(3)  Subjects to the provisions of this Act, the Statutes, Ordinances and Regulations made
thereunder the Finance Committee shall exercise the powers and perform the functions as under:-
(a) to review income and expenditure of the University;
(b) to prepare the annual financial estimates of the University before the commencement
of the financial year and place it before the Executive Council for approval and to
advise amendment therein from time to time;
(c) to sanction proposals and take decisions on the income and expenditure of the
University;
(d) to get the annual accounts and the annual audit of the University completed in time,
and in the light of the audit report, order appropriate directions.
(4) Three members shall form the quorum out of which presence of Vice-Chancellor and
one member either from clause (iv) or (v) of sub-section (1) shall be essential.
27. (1) The Academic Council shall be the academic body of the University consisting of  Academic
Council.

the following members, namely:-
(1) the Vice-Chancellor;
(i1} the Rector;

(111) the Director, Medical Education, Government of Madhya Pradesh;
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(iv)

v)
(vi)
(vii)

(viii)

(ix)

()

the Commissioner/Director, Indian System of Medicine and Homeopathy, Government
of Madhya Pradesh;

all Deans of Faculty;
the Chairman of Board of Studies;
all Heads of Department of the University;

four Deans / Principals, two from affiliated colleges and two from affiliated schools to
be nominated by the Vice-Chancellor, by rotation, according to seniority;

two professors from affiliated colleges of the University to be nominated by the Vice-
Chancellor, by rotation, according to seniority;

two Associate Professors / Readers from the University teaching departments amongst
whom one shall be a lady teacher nominated by the Vice-Chancellor, by rotation,
according to seniority.

(2) One-third of the members of the Academic Council shall form the quorum :

Provided that no quorum shall be necessary for adjourned meeting.

(3) The Academic Council shall have the powers to co-opt, as members, two persons having
special knowledge or experience in the subject matter of any particular business which may come
before the Council for consideration. The members so co-opted shall have all the rights of the
members of the Council in regard to the transaction of the business in relation to which they may

be co-opted.

(4) All the members of the Academic Council other than ex-officio members and members
referred to in sub-section (3) shall hold office for a term of three years.

(5) The Registrar shall convene the meetings of the Academic Council in consultation with
the Vice-Chancellor.

28. (1) The Academic Council shall, in addition to all other powers vested in it by this Act,
the Statutes and Ordinances, have the following powers and perform the following duties, namely:-

)

(i1)

(i)
(b)

(iv)

(v)

to exercise general supervision over the academic policies of the University and to give
directions regarding methods of instruction, cooperative teaching among colleges
maintained by or admitted to the privileges of the University, valuation of research or
improvements in academic standards;

to consider matters of general academic interest either on its own initiative or on a
reference by a faculty or the Executive Council and to take appropriate action thereon;

(a) to make proposals for allocating departments to the Board of Studies;
to assign fellows and its own members to the faculty;

to make proposals for the institution of fellowships, scholarships, studentships,
exhibitions, medals and prizes and to make rules for their award;

to consider the application for admission of an educational institution to the privileges
of the University :
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Provided that no such applications shall be considered unless the institution has been
approved by the Medical Council of India, Dental Council of India, Indian Nursing
Council, Central Council of Homeopathy, Central Council of Indian Medicine or
Paramedical Council or the Government of Madhya Pradesh, as the case may be;
(vi) to prescribe qualifications for recognition of persons as teachers of the University and
to accord such recognition;
(vii) tomake arrangements for the conduct of examinations and to appoint result committees
or other persons or both, as it thinks fit, to prepare the results of examinations and
report such results to the Executive Council for publications;
(vili)  torecognise persons eminent in any subject to guide research in that subject.
(2) The Academic Council may appoint a Standing Committee consisting of its members.
The constitution, powers and functions of the said Standing Committee shall be determined by
the Statutes.
Faculties.

29. (1) The University shall have one or more faculties as may be prescribed by the Statutes.

(2) Each Faculty shall consist of a Dean and such other members and shall have such powers
and perform such duties as may be prescribed by the Statutes.

(3) Each Faculty shall have such departments as may be assigned to it by the Ordinances.

(4) The Dean shall be appointed by the Chancellor on the recommendation of the Vice-
Chancellor for a period of two years from amongst the professors of the University teaching
department or schools of studies or college professors who are teachers in the said subject :

Provided that if there is no professor of the University teaching departments or schools of
studies teaching the said subject, the Dean shall be appointed from amongst the professors of
affiliated colleges who are teachers in the said subject;

(5) The Dean shall be the Chairman of the Faculty and shall be responsible for the
due observance of the Statutes, the Ordinances and the Regulations relating to the Faculty and
for the conduct and maintenance of standards of teaching and research.

(6)  The Dean shall have the right to be present and to speak at any meeting of any
Boards of Studies of the Faculty but shall not have the right to vote thereat.

30. (1) There shall be a Board of Studies for every subject or group of subjects for degree
and diploma courses as prescribed by the Statues.

(2)  Each Board shall consist of such persons as may be prescribed by the Statutes.

31 The Board of Studies shall have such powers and perform such functions as may
be prescribed by the Statutes.

32. (1) The Academic Planning and Evaluation Board shall consist of the following
members, namely:-
(1) the Vice-Chancellor Chairman;
(1) the Rector Member;

(1i1) all Deans of Faculty Member;

Board of Studies.

Powers and
functions of the
Board of Studies.

Academic
Planning and
Evaluation Board
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(iv) three Heads of University Departments and Member;
Schools of Studies nominated by the Vice-Chancellor

v) three college professors nominated by the Vice-Chancellor Member;

(vi) three scholars of repute not connected with the University Member;
nominated by the Chancellor;

(vii) three Heads of Department nominated by the Vice-Chancellor Member.

(2)  One-third of the members of the Board shall form a quorum.

(3) The term of the Academic Planning and Evaluation Board shall be three years.

(4)  The Academic Planning and Evaluation Board shall have the following powers and
perform the following duties, namely:-

(1) to prepare the short-term and long-term plan of the University;

(i1) to consider and forward to the Executive Council with its recommendations the
research projects and academic programmes proposed by the Faculties and to bring
about inter-faculty co-ordination for taking up projects on inter-faculty basis;

(111) to suggest new academic programmes of the Faculties and to do academic evaluation
of affiliated colleges and schools and institutions of the University from time to time;

(iv) to make proposals for the establishment of departments, institutions of research and
specialized studies, laboratories and museums;

(v) to make proposals for the institution of teaching posts and for prescribing the duties of
such posts.

(vi) toevaluate from time to time the working of the University teaching departments and schools
of studies;.

(vii) to evaluate periodically the progress of the plan.

Other Boards.

University Fund.

33. (I)There shall be such other Boards in the University as may be prescribed by the
statutes.

(2) The constitution, term, powers and duties of the Boards constituted under sub-section
(1) shall be such as may be prescribed by the Statutes.

CHAPTER V
FINANCES

34. (1)The University shall establish a fund to be called the University fund.
(2) The following shall form part of, or be paid into the University fund:-
(a) any rent, contribution or grant by Central or State Government or any body corporate;
(b) trusts, bequests, donations, endowments and other grants, if any;
(¢) the income of the University from all sources including income from fees and charges;

(d) all other sums received by the University.
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(3) The University Fund shall be kept in any Scheduled Bank as defined in the Reserve
Bank of India Act, 1934 (No. 2 of 1934) or invested in securities authorized by the Indian Trusts
Act, 1882 (No. 1 of 1882), at the discretion of the Executive Council.

(4) Nothing in this section shall, in any way, affect any obligations accepted by or imposed
upon the University by any declaration of trust executed by or on behalf of the University for
the administration of any trust.

35. (1) The University Fund shall be applicable to the following objects and in the
following order:-

(a) to the repayment of debts incurred by the University for the purpose of this Act and
the Statutes, Ordinances and Regulations made thereunder;

(b) to the upkeep of colleges, teaching departments and schools of studies established by
the University, residences and hostels;

() to the payment of the cost of audit of the University Fund;
(d) to the expenses of any suit or proceedings to which University is a party;
(e) to the payment of salaries and allowances of the officers and employees of the

University, members of the teaching staff and the establishment employed in the
colleges maintained by the University for and in furtherance of the purposes of this
Act, and the Statutes, Ordinances and Regulations made thereunder and to the
payment of any Provident Fund contributions, gratuity and other benefits to any such
officers and employees, members of the teaching staff or the members of
such establishment;

(f) to the payment of the traveling and other allowances of the members of the Executive
Council, the Academic Council and any other authorities of the University or the
members of any Committee or Board appointed by any of the authorities of the
University in pursuance of any provision of this Act, and the Statutes, Ordinances and
Regulations made thereunder;

€3] to the payment of fellowships, scholarships, studentships and other awards
to students;

(h) to the payment of any expenses incurred by the University in carrying out the
provisions of this Act, and the Statutes, Ordinances and the Regulations
made thereunder;

1) to the payment of any other expenses not specified in any of the preceding clauses
declared by the Executive Council to be the expenses for the purpose of the University.

(2) No expenditure shall be incurred by the University in excess of the limits for total
recurring expenditure and total non-recurring expenditure for the year fixed by the Executive
Council without the previous approval of the Executive Council.

(3) No expenditure other than that provided for in the budget shall be incurred by the
University without the previous approval of the Executive Council.

Objects to which
the University
Fund may be
applied.
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CHAPTER VI
STATUTES, ORDINANCES AND REGULATIONS
Statutes. 36. Subject to the provisions of this Act,k the Statutes may provide for all or any of the

following matters, namely:-

(a)

(b)

(©)
d
(&)

(®

(2
(h)
(1)
0

)

®

(m)

(n)

(o)

(p)

)

constitution, powers and duties of such bodies as may be deemed necessary to be
constituted from time to time;

manner of election or appointment and the term of office of the members of the bodies
referred to in clause (a) including the continuance in the office of the first members, and
filling of vacancies of the members and all other matters relating to those bodies for
which it may be necessary or desirable to provide;

powers and duties of the Vice-Chancellor;

term of office, powers and duties of the Rector;

powers and duties of the Registrar, the Dean of Students Welfare and the Controller of
Examinations and the powers and duties of other officers and employees of the

University and the conditions of their service;

constitution of a pension or Provident Fund and the establishment of an insurance
scheme and provision of gratuity and other benefits for the benefit of the employees of
the University;

holding of convocation to confer degrees;
conferment of honorary degrees;
withdrawal of degrees, diplomas, certificates and other academic distinctions;

establishment and abolition of faculties, hostels, teaching departments, schools of
studies, colleges and schools and institutions maintained by the University;

conditions under which colleges, schools and institutions may be admitted to the
privileges of the University and withdrawal of such privileges;

extent of the autonomy which the teaching departments of the University, schools of
studies or colleges or schools and institutions may have and the matters in relation to
which such autonomy may be exercised;

qualifications of Professors, Associate Professors, Readers, Assistant Professors,
Lecturers and other teachers in affiliated colleges and recgonised institutions;

administration of endowments and the institution of fellowships, scholarships,
studentships, exhibitions, bursaries, medals, prizes and other awards;

emoluments and terms and conditions of service of the officers and the emoluments
and terms and conditions of service other than pay scales of teachers of the University
paid by the University;

mode of determining seniority of Deans, Principals, teachers and employees for the
purpose of this Act;

maintenance of a register of registered graduates;
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(r) establishment and constitution of Bureau for Publications; and
(s) all other matters which, by this Act, are to be provided for by Statutes.

37. (1) The first Statutes with regard to matters set out in section 36 shall be made by the
State Government and a copy thereof shall be laid on the table of the Legislative Assembly.

(2) The Executive Council may from time to time make new or additional Statutes and
may amend or repeal the Statutes in the manner hereinafter in this section provided.

(3) The Academic Council may propose to the Executive Council the draft of any new
Statute or amendment of any existing Statutes to be passed by the Executive Council and such
draft shall be considered by the Executive Council at its next meeting :

Provided that the Academic Council shall not propose the draft of any Statutes or of any
amendment of a Statute affecting the status, power or constitution of any existing authority of
the University until such authority has been given an opportunity to express its opinion upon the
proposal and any opinion so expressed shall be considered by the Executive Council.

(4) The Executive Council may approve any such draft as is referred to in sub-section (3)
and pass the Statute or reject it or return it to the Academic Council for reconsideration either in
whole or in part, together with any amendment which it may suggest.

(5) Any member of the Executive Council may propose to the Executive Council the draft
of any new Statute or amendment to existing Statute and the Executive Council may either accept
or reject the proposal if it relates to a matter not falling within the purview of the Academic
Council. In case such draft relates to a matter within the purview of the Academic Council, the
Executive Council shall refer it for consideration to the Academic Council, which may either report
to the Executive Council that it does not approve the proposal, which shall then be deemed to
have been rejected by the Executive Council or submit the draft to the Executive Council in such
form as the Academic Council may approve and the provisions of this section shall apply in the
case of draft so submitted as they apply in the case of a draft proposed to the Executive Council
by the Academic Council.

(6) The new Statute or addition to the Statutes or any amendment or repeal of a Statute
shall require the previous approval of the Chancellor who may sanction, disallow or remit it for
further consideration.

38. Subject to the provisions of this Act and the Statutes, the Ordinances may provide for
all or any of the following matters:-

(i) admission of students to colleges, teaching departments, schools of studies and
laboratories and levy of fees and their enrolment;

(ii) degrees, diplomas, certificates and other academic distinctions to be awarded by the
University and the qualifications for the same;

(i11) examinations leading to the degrees, diplomas and certificates of the University;

(1v) fees to be charged for courses of study in the University and for admission to the
examinations, degrees and diplomas of the University;

(v) laying downconditions for appearing atexaminations for degrees, diplomas, certificates
and other academic distinctions;

(vi) conduct of examinations;

Statutes how
made.

Ordinances.
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(vii) conditions of award of fellowships, scholarships, studentships, exhibitions, medals and
prizes etc;

(viii)  maintenance of discipline amongst the students of the University;

(ix) conditions of residence of the students of teaching departments and schools of studies
and the levy of fees for residence in hostels;

(x) recognition and inspection of hostels;

(xi) special arrangements if any which may be made for the residence, discipline and
teaching of woman students and prescribing for them special courses of study;

(xii) giving of moral instruction;

(xiii)  management of colleges, schools and other institutions founded or maintained by the
University;

(xiv) supervision and inspection of colleges, schools and other institutions admitted to the
privileges of the University;

(xv) duties, qualifications and conditions of appointment including pay scales of teachers of
the University paid by the University;

(xvi)  duties and powers of the Board and Committees to be appointed by the University
jointly with any other University or body;

(xvi) rules to be observed and enforced by affiliated colleges, schools and recgonised
institutions in respect of transfer of students;

(xviil) register of students to be kept by affiliated colleges, schools and recgonised institutions,

(xix)  mode of execution of contracts or agreements by or on behalf of the University;

(xx) rates at which traveling allowance and daily allowance shall be admissible to the
members of authorities, committees and other bodies of the University, the examiners,
the officers and staff of the University;

(xxi) constitution of students union and mode of election thereto; and

(xxii)  all other matters which, by this Act or the Statutes, are to be or, may be provided for by
the Ordinances :

Provided that an Ordinance under item (xv) shall be subject to the provision of

section 49,

Or‘(iii“ances how 39. ()All Ordinances shall be made by the Executive Council.
made.

(2) An Ordinance made by the Executive Council shall come into force from the date

on which it is approved by the Chancellor.

Procedure . . . . . . . . .
regarding 40. (1) Notwithstanding anything contained in sub-section (1) of section 38, no Ordinance shall
Ordinances. be made by the Executive Council-

(a) affecting the admission of students or prescribing examinations to be recgonised as
equivalent to the University examinations or further qualifications mentioned in sub-
section (1) of section 42 for admission to the degree or diploma courses of the
University unless a draft of the same has been proposed by the Academic Council; or
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(b) affecting conditions and duties of examiners and the conduct or standard of examinations
except in accordance with a proposal of the Faculty or Faculties concerned and unless
a draft of such Ordinance has been proposed by the Academic Council; or

(© affecting the qualifications and emoluments of teachers of the University paid by the
University, unless a draft of the same has been proposed by the Academic Council.

(2) The Executive Council shall not have powers to amend any draft proposed by the
Academic Council under sub-section (1) but may reject the proposal or return the draft to the
Academic Council, for reconsideration, either in whole or in part, together with any amendment
which the Executive Council may suggest.

(3) After any draft returned under sub-section(2) has been further considered by the
Academic Council together with any amendment suggested by the Executive Council it shall be
again presented to the Executive Council with a report of the Academic Council thereon and the
Executive Council may then deal with the draft in such manner as it may think fit.

(4) Where the Executive Council has rejected the draft of an Ordinance proposed by the
Academic Council, the Academic Council may appeal to the Chancellor and the Chancellor may
direct that such Ordinance shall have effect form such date as may be specified in the direction.

41.(1) The authorities, committees and other bodies of University constituted by or under
this Act may make regulations, subject to the provisions of this Act, the Statutes and
the Ordinances-

(a) laying down the procedure to be observed at their meeting and the number of members
required to form a quorum :

Provided that until Regulations providing for quorum are made, the quorum to
constitute a meeting of any authority, committee or other body of the University shall
be the number forming the majority of the members constituting such authority,
committee or other body of the University for the time being;

(b) providing for all matters which, by this Act, the Statutes or the Ordinances, are to be
prescribed by Regulations; and

(©) providing for all other matters solely concerning such authority, or other body or the
committees appointed by them and not provided for by this Act, the Statutes or
the Ordinances.

(2) Every authority, committee and body of the University shall make regulations providing
for the giving of notice to the members of such authority, committee or body of the date of
meeting and of the business to be considered at meeting and for keeping the minutes of
the meeting.

(3) The Executive Council can modify or annul any Regulations made under this section
by any authority, committee or body, other then the Court :

Provided that any authority, committee or body of the University which is not satisfied with
any modification or annulment may appeal to the Chancellor whose decision in this matter shall
be final.

Regulations.



266 (30)

[yl TS, fedis 29 A 2017

Admission to
University
courses.

Appointment of
examiners and
moderators.

Inspection of
colleges and
schools and
reports

Registered
graduates and

diploma holders.

Annual Reports.

CHAPTER VII
ENROLMENT, DEGREES, ETC.

42. (1) Students shall not be eligible for admission to a course of study for a degree or
diploma unless they have passed the final examination held under the Madhya Pradesh Madhyamik
Shiksha Adhiniyam, 1965 (No. 23 of 1965), or an examination recgonised in accordance with the
provisions of this section as equivalent thereto and possess such further qualifications as may be
prescribed by the Ordinances.

(2) The University may with the previous sanction of the State Government, recognize for
the purposes of admission to a course or study for a degree or diploma as equivalent to its own
degrees or diplomas and any degree or diploma conferred by any other university or Board as
equivalent to the final examination held under the Madhya Pradesh Madhyamik Shiksha Adhiniyam,
1965 (No. 23 of 1965), or any other examination.

(3) No student shall be admitted to a course of study leading upto a degree unless he is
enrolled as a student in a college, school, institution, teaching department or school of studies.

43. (1) Subject to the provisions of the Statutes, all examiners and moderators of examination
questions shall be appointed by the Vice-Chancellor in consultation with a committee consisting of
the following members:-

(1) the Dean of the Faculty concerned who shall be the Chairman of the committee;
(ii) the Chairman of the Board of Studies concerned;

(iii) a member of the Board of Studies concerned to be nominated for the purpose by the
Vice-Chancellor.

(2) If during the course of an examination, an examiner becomes for any cause, incapable
of acting as such, the Vice-Chancellor shall appoint any other examiner to fill the vacancy.

44, (1) Every college or school shall furnish such reports, returns and other information as
the Executive Council, after obtaining the opinion of the Academic Council, may require to enable
it to judge the efficiency of the college or school.

(2) The Executive Council shall cause such college, school or institution to be inspected
from time to time by one or more competent persons authorized by the Executive Council in
this behalf.

(3) The Executive Council may call upon any such college, school or institution so inspected
to take within a specified period, such action as appears to it to be necessary.

45, Only graduates or diploma holders of the University shall, on payment of such fees as
may be prescribed by the Statutes, be entitled to have their names enrolled in the Register of
registered graduates and diploma holders, to be maintained in such form as may be prescribed by
the Statutes.

CHAPTER VIII
AUDIT

46. The annual report of the University shall be prepared under the direction of the Executive
Council and shall be submitted to the Court on or before such date as may be prescribed by the
Statutes and shall be considered by the Court at its annual meeting. The Court may pass resolution
thereon and communicate the same to the Executive Council. The University shall, thereafter send
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a copy of the annual report to the State Government and the State Government shall, as soon as
may be, cause the same to be laid on the table of the Legislative Assembly.

47. (1) The Accounts of the University shall at least once every year at intervals of not  Audit of
more than fifteen months be audited by the Examiner of Local Fund Accounts of the State. Accounts.

2) The copies of the audited accounts together with the audit report shall be submitted
by the Executive Council to the Court and the State Government. The State Government shall,
as soon as may be, cause the same to be laid on the table of the Legislative Assembly.

CHAPTER IX
APPOINTMENT TO TEACHING POSTS IN THE UNIVERSITY

Appointment to

48. (1) No person shall be appointed- teaching posts.
(1) as a Professor, Associate Professor, Reader, Assistant Professor or Lecturer , or
(i1) to any other teaching post of the University paid by the University

except on the recommendation of a committee of selection constituted in accordance
with sub-section (2) :

Provided that if appointment to any of the teaching posts aforesaid is not expected to
continue for more than six months and cannot be delayed without detriment to the
interest of the department or institution maintained by the University, the Executive
Council may make such appointment without obtaining the recommendation of the
committee of selection constituted under sub-section (2) but the person so appointed
shall not be retained on the same post for a period exceeding six months or appointed
to another post in the service of the University except on the recommendation of the
said committee of selection.

2) The members of the committee of selection shall be-
(1) the Vice-Chancellor, who shall be the Chairman;

(ii) one expert to be nominated by the Chancellor from a panel submitted by the Academic
Council of three experts in the subject, not connected with the University in any
manner whatsoever,

(iii) three subject experts not connected with the University in any manner whatsoever, to
be nominated by the Chancellor :

Provided that at least one of the three experts shall be nominated from the Scheduled
Tribes, Scheduled Castes or Other Backward Classes and in case of non-availability
of an expert from these categories, one Administrative Officer not below the rank of
Divisional Commissioner, who belongs to these categories shall be nominated;

(iv) the Secretary of Medical Education Department or Ayush Department, Government
of Madhya Pradesh, as the case may be, or his nominee.

3 Three members of the committee of selection shall form the quorum.
(4  The committee shall investigate the merits of the various candidates and shall

recommend to the Executive Council the names, if any, of persons whom it considers suitable
for the posts, arranged in order of merit :
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Provided that no recommendation shall be made, unless at least two experts nominated under
clause (iii) of sub-section (2) are present in the meeting in which such recommendation is to be
decided upon.

(5) Out of the names so recommended under sub-section (4), the Executive Council shall
appoint persons in order of merit.

49. The payment of the salaries to the teacher of the University paid by the University shall
be in accordance with scales fixed by the Executive Council by Ordinance with the prior approval
of the State Government.

CHAPTER X
EMERGENCY PROVISIONS

50. (D)If the State Government is satisfied that owing to maladministration or financial
mismanagement in the University a situation has arisen whereby financial stability of the University
has become insecure, it may, by notification, declare that the finances of the University shall be
subject to the control of the State Government.

(2) Every notification issued under sub-section (1) shall, in the first instance, remain in
operation for a period of one year from the date specified in the notification and the State
Government may, from time to time, by a like notification, extend the period of operation by such
further period as it may think fit, provided that the total period of operation does not exceed
three years.

(3) During the period the notification issued under sub-section (1) remains in operation, the
executive authority of the State Government shall extend to giving of directions to the University
to observe such canons of financial propriety as may be specified in the direction and to giving
of such other directions as the State Government may deem necessary and adequate for the purpose.

(4) Notwithstanding anything contained in this Act, any such direction may include:-

1) a provision requiring, the submission of the budget to the State Government for
sanction;
(i1) a provision requiring the University to submit every proposal involving financial

implications to the State Government for sanction;

(iii) a provision requiring the submission of every proposal for revision of scales of pay and
rates of allowances of the officers, teachers and other persons employed by the
University to the State Government for sanction;

(iv) a provision requiring the reduction of salaries and allowances of all or any class of
persons employed by the University;

(v) aprovision requiring the reduction in the number of officers, teachers and other persons
employed by the University;

(vi) a provision requiring the lowering down of scales of pay and rates of allowances; and
(vii) a provision in regard to such other matters as may have the effect of reducing the

financial strain on the University.

(5) Notwithstanding anything contained in this Act, it shall be binding on every authority
of the University and every officer of the University to give effect to the direction given under
this section.
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(6) Every officer of the University shall be personally liable for misapplication of any fund
or property of the University as a result of non-compliance of the direction given under this section
to which he shall have been a party or which shall have happened through or been facilitated by
gross neglect of his duty as such officer, and the loss so incurred shall, on a certificate issued
by the Secretary to Government of Madhya Pradesh, Medical Education Department, be recovered
from such officer as arrears of land revenue :

Provided that no action to recover the amount of loss as arrears of land revenue shall be
taken until reasonable opportunity has been given to the person concerned to furnish an explanation
and such explanation has been considered by the State Government.

51. (1) If the State Government, on receipt of a report or otherwise, is satisfied that a
situation has arisen in which the administration of the University cannot be carried out in
accordance with the provisions of this Act, without detriment to the interests of the University
and it is expedient in the interest of the University so to do, it may, by notification, for reasons
to be mentioned therein, direct that the provisions of Sections 12, 13, 21 to 25, 27 and 41 shall,
as from the date specified in the notification (hereinafter in this section referred to as the
“appointed date”), apply to the University subject to the modifications specified in the Schedule.

(2) The notification issued under sub-section (1) (hereinafter referred to as “the notification™)
shall remain in operation for a period of twelve months from the appointed date and the State
Government may, from time to time, extend the period by such further period as it may think fit
so however that the total period of operation of the notification does not exceed one year.

(3) As from the appointed date, the following consequences shall ensue, namely:—

6] during the period of operation of the notification this Act shall have effect subject to
the modifications specified in the Schedule;

(ii) the Vice-Chancellor holding office immediately before the appointed date, shall,
notwithstanding that his term of office has not expired, vacate his office;

(ii1) every person holding office as member of the Court, the Executive Council or the
Academic Council, as the case may be, immediately before the appointed date shall
cease to hold that office;

(iv) until the Court, the Executive Council or the Academic Council, as the case may be,
is reconstituted in accordance with the provisions as modified, the Vice-Chancellor
appointed under Section 12 and 13 as modified, shall exercise the powers and perform
the duties conferred or imposed by or under this Act, on the Court, the Executive
Council or Academic Council :

Provided that the Chancellor may, if he considers it necessary so to do, appoint a
committee consisting of an educationist, an administrative expert and a financial
expert to assist the Vice-Chancellor, so appointed in exercise of such powers and
performance of such duties.

(4) The Chancellor shall simultaneously with the issue of the notification appoint the Vice-
Chancellor under Sections 12 and 13 as modified and the Vice-Chancellor so appointed shall hold
office during the period of operation of the notification :

Provided that the Vice-Chancellor may notwithstanding the expiration of the period of
operation of the notification, continue to hold office thereafter until his successor enters upon
office but this period shall not exceed one year.
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(5) Before the expiration of the period of operation of the notification or immediately as early
as practicable thereafter, the Vice-Chancellor shall take steps to constitute the Court, Executive Council
and Academic Council in accordance with the provisions of the Act, as unmodified and the Court,
Executive Council and Academic Council so constituted shall begin to function on the date immediately
following the date of expiry to the period of operation of the notification or the date on which the
respective bodies are so constituted, whichever is later :

Provided that if the Court, Executive Council and Academic Council are not constituted before
the expiration of the period of operation of the notification, the Vice-Chancellor shall on such
expiration, exercise the powers of each of these authorities subject to prior approval of the
Chancellor till the Court, Executive Council or Academic Council, as the case may be, is so
constituted.

52. On expiration of the period of operation of the notification issued under section 51, the
provisions of this Act, as modified in application to the University mentioned in the notification
shall cease to operate in respect thereof and the other relevant provisions of this Act shall revive
and continue to apply thereto:

Provided that the expiration of the operation of the notification shall not affect —

(a) previous operation of or anything done or suffered under the provisions as modified or
any order made thereunder; or

(b) any right, privilege, obligation or liability acquired, accrued or incurred under the
provisions as modified or any order made thereunder; or
(c) any investigation or remedy inrespect of any suchright, privilege, obligation or liability

as aforesaid, and such investigation or remedy may be instituted or enforced as if the
modified provisions had not ceased to apply.

CHAPTER X1
SUPPLEMENTARY PROVISIONS

53. If any question arises regarding the interpretation of any provision of this Act or any
Statutes, Ordinances or Regulations or as to whether any person has been duly elected, appointed
as or is entitled to be, a member of any authority or other body of the University, the matter
shall be referred to Chancellor whose decision thereon shall be final :

Provided that before taking any such decision the Chancellor himself or an officer nominated
by him shall give the person or persons affected thereby a reasonable opportunity of being heard.

Explanation.— In this section, the expression—
(a) “body” includes any committee constituted by or under this Act;
(b) “appointed” does not include appointments to the salaried posts of the University.

S54. Where any authority of the University is given power by this Act, or the Statutes to
appoint committees, such committees shall, save as otherwise provided, consist of members of the
authority concerned and of such other persons, if any, as the authority in each case may think fit.

55. Save as otherwise provided in this Act, all casual vacancies among the members other
than ex-officio members of any authority, committee or other body of the University shall be filled,

as soon as conveniently may be, by the persons or the body who nominated, appointed, elected
or co-opted the member whose place has become vacant and the person nominated, appointed,
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elected or co-opted to a casual vacancy shall be a member of such authority, committee or body
for the remainder term for which the person whose place he fills would have been a member.

56. No act or proceeding of any authority, committee or body of the University shall
be invalid merely by reason of—

(a) any vacancy in or defect in the constitution thereof; or

(b) any defect in the election, nomination or appointment of a person acting as a member
thereto; or

(©) any irregularity in its procedure not affecting the merits of the case.

57. (1) Every salaried officer and teacher of the University paid by the University shall be
appointed under a written contract which shall be lodged with the University and a copy thereof
furnished to the officer or teacher concerned.

(2) Any dispute regarding service matters arising out of contract or otherwise between the
University and any of its salaried employees shall be adjudicated upon by the Vice-Chancellor
and an appeal against the Vice-Chancellor’s decision shall lie to the Chancellor, who shall decide
the dispute himself or refer it to a tribunal constituted for the purpose consisting of the following
members, namely:

(i) a Vice-Chancellor of any of the university of the State;

(i) the Secretary to Government of Madhya Pradesh in charge of Medical Education
Department or Ayush Department;

(iii) the Director, Medical Education Madhya Pradesh or Director Indian System of

Medicine and Homeopathy.

58. The University shall constitute for the benefit of its officers, teachers, clerical staff and
other employees in such manner and subject to such conditions as may be prescribed by the Statutes
such pension, insurance and provident fund and institute such other benefits as it may deem fit.

59. No suit, prosecution or other legal proceedings shall lie against any officer, teacher or
other employee of the University for anything which is in good faith done or intended to be
done by him under this Act, or the Statutes, Ordinances or Regulations.

60.  No person shall impart instruction in the University or any college—

(a) unless such person possesses the qualifications laid-down by the Academic Council
in that behalf; and

(b) except in such subject or subjects and upto the standard for which his qualifications
have been approved by the Academic Council.

ol. (D Professors, Associate Professors, Readers, Assistant Professors, Lecturers and
Heads of Department in colleges, schools and institutions fulfilling the academic and other
qualifications and conditions of experience laid down by the Medical Council of India, the Dental
Council of India, the Indian Nursing Council, the Central Council of Indian Medicine, the Central
Council of Homeopathy or the Paramedical Council, as the case may be, and drawing pay in the
pay scales approved by the concerning Council or approved by the State Government shall be
recognised as Professors, Associate Professors, Readers, Assistant Professors, Lecturers and Heads
of Department respectively by the University. Deans / Principals of colleges with a minimum of
15 years teaching experience of graduate / post graduate degree level in concerned subjects and
drawing salary of the Dean / Principal approved by the State Government shall be recognised as
professor by the University.
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(2) “Visiting Professor” means a professor invited by the Executive Council for a short term
of not more than 6 months as stipulated in the contract.

(3) A teacher who is appointed on part time basis in any institution shall not be given
recognition by the University.

62. (1) Wherever in accordance with this Act, any person is to hold an office or to be a
member of any authority, by rotation according to seniority, such seniority in the absence of any
provisions to the contrary in the Act, shall be determined in accordance with the Statutes :

Provided that till Statutes are made the seniority in particular cadre shall be determined by the
length of continuous service in such a cadre and where the length of continuous service of two or
more persons in the same cadre is the same, then seniority shall be determined by seniority in age.

(2) Wherever any person becomes a member of any authority by virtue of the post or office
held by him or by virtue of possessing a specified qualification, he shall forthwith cease to be a
member of such authority if he ceases to hold such post or office or if he ceases to possess such
qualification before the expiry of the term of his membership :

Provided that he shall not be deemed to have ceased to hold his post or office merely by
reason of his proceeding on leave for a period not exceeding four months.

63. (1) Any member, other than an ex-officio member of the Court, the Executive Council, the
Academic Council, or any other University authority or committee or Dean of a Faculty, may resign
by a letter addressed to the Registrar, and the resignation shall take effect as soon as the letter is
received by the Registrar.

(2) Any officer of the University, whether salaried or otherwise, other than a Dean may
resign his office by a letter addressed to the Registrar. Such resignation shall take effect from the
date on which the same is accepted by the authority competent to fill the vacancy.

64. (1) A person shall be disqualified for being chosen as, and for being a member of any of
the authorities of the University-

(a) if he is of unsound mind; or
(b) if he is an undischarged insolvent; or

(c) if he has been convicted by a court of law of an offence involving moral turpitude and
sentenced in respect thereof to imprisonment for not less than six months.

(2) If any question arises as to whether a person is or has been subject to any of the
disqualifications mentioned in sub-section (1), the question shall be referred for the decision of
the Chancellor and his decision thereon shall be final and no suit or other proceeding shall lie in
any court of law against such decision.

65. (1) The Chancellor may on the request of the Executive Council, remove the name of
any person from the Register of registered graduates and diploma holders and remove the name
of any person from membership of any authority or body of the University, if :-

(i) he is guilty of gross misbehavior; and
(11) he acts prejudicial to the interest of the University :
Provided that the Chancellor shall cause a preliminary enquiry to be made and if he is
satisfied that prima facie case exists, he shall serve on such registered graduate or diploma holder

or a member of any authority or body, as the case may be, a charge-sheet, in writing, stating the
misbehaviour or the act prejudicial to the interest of the University, as the case may be.
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(2) After taking into consideration the reply to the charge sheet submitted to him by the
registered graduate or diploma holder or the member of the authority or body of the University,
as the case may be, under sub-section (1), the Chancellor may, if he considers that further action
is necessary, entrust the enquiry to a Tribunal consisting of a nominee of the Chancellor, a nominee
of the Executive Council and a nominee of the accused registered graduate or diploma holder or
the member, as the case may be.

(3) The Tribunal shall after giving the accused registered graduate or diploma holder or
the member, as the case may be, an opportunity of being heard and examining such evidence as
may be necessary, record its findings and forward it to the Chancellor.

(4) The Chancellor may, after considering the report of the Tribunal, pass such final orders
as he considers necessary:

Provided that no order shall be passed unless the accused registered graduate or diploma
holder or the member, as the case may be, has been given a reasonable opportunity to show
cause as to why the proposed action should not be taken against him.

(5) The provisions of sub-section (1) to (4) shall not apply where the Chancellor is satisfied
that in the interest of the University it is not expedient to hold such enquiry and to issue any
show cause notice or to give an opportunity of being heard to any member nominated by him
before the removal of such member.

66. If any difficulty arises as to the first constitution or reconstitution of any authority of
the University after commencement of this Act, or otherwise in giving effect to the provisions of
this Act, the State Government, as occasion may require, may by order do anything which appears
to it necessary for the purpose of removing the difficulty.

THE SCHEDULE
[See section 51]

1. Section 12 and 13-For Section 12 and 13 substitute:

*13. Vice-Chancellor shall be appointed by the Chancellor in consultation with the State
Government and may be removed by the Chancellor in the like manner.”

2. Section 21, 22, 23 and 24- For section 21, 22, 23 and 24 substitute:

“21. (1) The Court shall consist of the following:
(i) the Chancellor;
(ii) the Vice-Chancellor;
(iii) the Rector;

(iv) the Secretaries to the Government of Madhya Pradesh, Medical Education and Ayush

Departments;
(v) the Director of Medical Education, Government of Madhya Pradesh;
(vi) the Commissioner / Director, Indian System of Medicine and Homeopathy,

Government of Madhya Pradesh;
(vii) Dean Students Welfare;

(viit) five members including not more than two representatives of students to be nominated
by the State Government;

(ix) two representatives of the Legislative Assembly to be elected by the Legislative
Assembly from amongst its members and pending such election to be nominated by
the Speaker.
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Court.
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(2) The term of all members of the Court other than representatives of students under clause
(viii) of sub-section (1) shall be co-extensive with the period of operation of the notification issued
under section 51 and the term of the representatives of students shall be one year from the date
of their nomination or till the expiration of the period of operation of the notification, whichever
is earlier.

Explanation.-For the purpose of clause (viii) of sub-section (1) the expression “student” shall
have the meaning assigned to that expression in explanation (iii) under sub-section (1) of section
21 as unmodified.”.

“22. (1) The Court shall, on a date fixed by the Vice-Chancellor, meet once a year.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall upon a requisition in writing
signed by not less than one third of the members of the Court convene a special meeting of the
Court as early as possible.

(3) Seven members of the Court shall form a quorum.”

“23. The Court shall be an advisory body and shall:-

(a) advise the State Government in respect of such matters as may be referred to it for
advice;

(b) advise any authority or body of the University in respect of such matters as may be
referred to it by such authority or body;

(c) to confer degrees, diplomas and other academic distinctions on the recommendation of
the Executive Council;

(d perform such other duties and exercise such other powers as may be assigned to it by
or under this Act or the Statutes or Ordinances made thereunder or by the State
Government.”

“24. (1) Subject to the Contro} of the State Government, the Executive Council shall be the
executive body of the University and shall notwithstanding anything contained in this Act, consist
only of the following persons, namely :-

(i) the Vice-Chancellor;

(i1) the Rector;

(iii) the Secretaries in charge of Medical Education and Ayush Departments, Government
of Madhya Pradesh or their representatives not below the rank of Deputy Secretary;

(iv) Director of Medical Education, Government of Madhya Pradesh;

v) Commissioner / Director, Indian System of Medicine and Homeopathy, Government
of Madhya Pradesh;

(vi) two members to be nominated by the Chancellor from amongst eminent public men and
educationists.

(2) The term of all members of the Executive Council shall be co-extensive with the period
of operation of the notification issued under section 51.

(3) Four members of the Executive Council shall form a quorum.”

3. Section 25- Renumber section 25 as sub-section (1) thereof and after sub-section (1) as
so renumbered insert:

“(2) The Executive Council shall, in exercise of the powers and performance of duties under
sub-section (1), be subject to the control of the State Government.
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(3) Notwithstanding anything contained in this Act the annual accounts and the financial
estimates shall be considered by the State Government who may communicate its views to the
Executive Council which shall take them into consideration and take such action thereon as it
thinks fit and inform the State Government when no action is taken, of its reasons thereof.”

4. Section 27-For section 27 substitute:

“27. (1) The Academic Council shall be the academic body of the University consisting of —Academic

the following members, namely: Council.
(1) the Vice-Chancellor;
(i1) the Rector ;
(1il) the Director of Medical Education, Government of Madhya Pradesh;
(iv) the Commissioner/Director, Indian System of Medicine and Homeopathy, Government
of Madhya Pradesh;
) All Deans of faculty;
(vi) the Chairman of the Board of Studies;
(vil) all Heads of Department of the University;
(viii)  seven teachers to be nominated by the Chancellor.
(2) The term of the nominated members of the Academic Council shall be co-extensive with
the period of operation of the notification issued under section 51.
(3) Seven members of the Academic Council shall form a quorum.”
5. Section 41- In Section 41 for sub-section (3), substitute: Regulations.

“(3) Subject to the control of the State Government, the Executive Council may modify or annul
any Regulation made under this section by an authority, committee or body.”

STATEMENT OF OBJECTS AND REASONS

There has been a large scale expansion of health education in the State during the past decade. A large
number of institutions imparting education in Medical, Dental, Ayurved, Unani, Homoeopathy, Nursing, Yoga,
Naturopathy, Siddh and Paramedical Sciences have been established in the State. In order to ensure uniformity of
standards of teaching, training and research in health sciences, it is proposed to establish a Medical University in
the State by enacting a law.

2. Hence this Bill.

BHOPAL : MAHENDRA HARDIYA
DATED, THE 29th March, 201 1. Member-In-Charge.
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